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CENTRAL ADMINISTRATIVE TRIBUNAL .
'ERNAKULAM BENCH

OA 29, 67,87, 113, 126, 137, 181, 212, 266, 268,
269,.277,281,299, 300, 301, 302, 303, 319, 325,
326,327,328, 329, 331, 333, 344, 345, 346,347,
348,350,351,352,353,354,355,356,357,358,
359, 362, 363, 364, 366, 368, 369, 370, 371,372,
- 373,380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898,904,905,939,942,
952,1100,1202,12250f2013

Thursday, this the 6™ day of March, 2014
CORAM:

| Hon'ble Mr.Justice A.K.Basheer,; Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1.  0A29/2013

I C.H. Mohammed Yasin
S/o0 Kidavu Koya,
Chamayath House, Kiltan Island,
“Union Territory of Lakshadweep-682 558

Q)

1.P.Latheef

S/o Atteka

Thiruvathapura, Kiltan Island, v

Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)

Versus

1. Union Territory of Lakshadweep represented by
“the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
Union Territory of Lakshadweep

s WW:F\I varathi Island-682 555

Vljé ;lc (Dweep) Panchayath
: ﬁta? Island, Union Territory of Lakshadweep-682 558




S e e
RPN A

oS
ﬁ'\ .

The E xeculwe Officer - | ., . .

vill age (Dweep) Panchayath

: Knltan Island Union Territory of L. akshadweep 682 558 T,

The Prmmpal
Govérnment. Semm Secondary School

: Klltan Island

Umon Felrltory of Lakshadweep-682 558 Respondents

(By Advocate: (Mr.S.Radhakrishnan (R 2&5)

)

(Mr.R.Ramdas (R3)

OA 67/2013

Seedikoya.M.

S/o Abbosala Koya

Malayattlyoda Kiltan Island

Umon T err itory of Lakshadweep-682 558.

| Malsha l

S/o KlddVU Komalam
]hpnakkal House Kiltan Island
Uriion Teri‘itory of Lakshadweep-682 558.

, Abdulla AP.

S/o Khalid
Allmapwa, Kiltan Island

Unjon Territory of Lakshadweep-682 558.

Sdyed. Muhammed Koya C.H.

S/o; Muthukoya

Chamayath House, Kiltan Island

Umon Temtory ofLakshadweep 682 558.

Rafeek Khen H M.
S/o /\bdul Rehman

s A]lya1 Ilous;_e Kiltan Island

J‘non 'I'exl’lt-éry of [Lakshadweep-682 558. - ~ Applicants

MriShabu Srecdharan)

Versus



- ' 3

4. I Umon Temtory of Lakshadweep represemed by
g th. Adm1mstrator Kavarathi Island-682 555

ect.or of Panchayath
Union Territory of Lakshadweep
Kavarathl Island 682 555

3. The Chaxrpetson
Village (Dweep) Panchayath
Kl]tan Island, Union Territory of Lakshadweep-682 558

A

" The Lxecutwe Officer

Village (Dweep) Panchayath

Kiltan Island

Umon Temtory of L akshadweep 682 558 Respondents

(By Advgcatc,: . (Mr.S.Radhakrishnan (R1,2 & 4)
3. b:A‘8'7/f2’013“"

L. Abdul Salam P.P., age 43
@/o Saldmuhammed
Puthlyapura Kiltan Island
Lakshadweep

Khan age 33

Applicants -

Versus

I ”lhe A:di‘nini”st.rat_or
Union Territory of Lakshadweep
Kavarathl 682 555

I Officer
_n\'/ironment Warden

"*‘i
Ea d Lakshadwecp -682.558 Respondents

JIS

i \X’(-
X . /



AT T by o fd

(By Ad:v cate (Mr S.Radhakrishnan (R1,2 & 3)
o : (Mr R.Ramdas — R4)

4, 'OA 113/2013

L Muthukoya T, P
Sto Kidave Haji
Thuuvathapura Kiltan, Lakshadweep.

2. SallhR
- S/6. rahlm Haji
Pan Hara, Kl]tan L akshadweep

3. Yacoob P K
* S/o.Subair.A. |
Punnakkad, Kiltan, Lakshadweep.

4. AliMohammed
' S/o /\ltaka Aliyar, Kiltan, Lakshadweep

5. _Kunhlkoya AP
S/o Sayed Muhammed P.K.
Axal alapura, Kiltan, Lakshadweep.

've T P
<1ltan Lakshadweep

8. ° Sathar CH
S/o Mohammed P.

hhi Haji, Pallithithiyoda, |
,a-léshé,dweep;  Applicants

Versus




has

The Administrator
Union Territory of Lakshadweep
Kavarathi-682 555.

" The Chdirperson

Vil lage (Dweep) Panchayath
Klltan 682 558

1 he Employment Officer -
Kd\/dl‘alhl La kshadweep 682 555

Di_r_e@or of}’anchayath
Department of Panchayath
Kavarathi — 682 555

The Executive Officer »
Village (Dweep) Panchayat, Kiltan — 682 558

}Iomcultuml Assistant
V1 lage (Dweep) Panchayat, Klltan 682 558.

(By Advocate, I\/h S Radhakrlshnan R1,3 4&5)

wn

()A 1‘2. 2‘013

Asadulla K C

S/o Yousuff

Kanmchetta Kiltan Island
UI of Lakshdadweep 682 558

Kunhl M :
S/o Ambukoya

S/o Mohamme’d;
Ko, falam Klltan Island
U F ofLa (Shdadwcep 682 558

°§a1€cm P P

S/o Hamsa - :
Puthenputa Kiltan Island

UT: QfLakshdadweep -682 558

Respondents



. w!gm@;@nogﬁr N &

6. Kunhl KP o

7. Abdul Kasun P V.

| S/o.Muneer: -

, I’entamvell Klltan [sland ,

UuT QfLakshdadweep -682 558. Applicants

(By Advocate: Mi'.Shabu Sreedharan)

Versus

Umon Terr 1toxy of Lakshadweep represented by
the Admmlstzalol Kavarathi Island-682 555

2. Thc Dneclox of Panchayath b-

Umon Territory of Lakshadweep
Kavalathl Island 682 555

3. -._I'he than_jperson
Village (Dweep) Panchayath
°K,_illtar3 Island, Union Territory of Lakshadweep-682 558

r 4. The Executive Officer
Vl]lagc (chcp) Panchayath
Knllan Island Umon Territory of Lakshadweep 682 558

-~

Umon le'xvr 1t61y of Lakshadweep 682 558. Respondents
(By Ac vocatc ] (M1 S. Radhaknshnan (R1,2,4 & )
6. .OA 137/2013
1 Jalaludheen K K.

S/o Shaik Poovalap
‘_ P ‘ovala_p I Iouse Kiltan Island,

Jeep-682 558.




Kiltan Island,
;shapivxfgtép-éSZ 558.

4. Ameerall A. P -
Slo Syed Mohammed
Axakalapma House, Kiltan Island,
= U F ofLakshadweep 682 558.

5. _lsmall T
S/o Yusuf
-Tholiyoda House, Kiltan Island,
uT off~Lakshadweep-682 558.

6. ded Mohammed Koya K.P.
Slo Mohammed
Kanjipura House, Kiltan Island,
U,T ofl ak_shadweep -682 558.

7. Kammkoya C. H.
Slo Muthukoya
~ Ammipura House, Kiltan Island, . :
U"l of L akshadweep -682 558. Applicants
(By AdvocateMJShabu Sreedharan)

Versus

1y of Lakshadweep represented by -
rator, Kavarathi Island-682 555

2. :f‘li'e’ﬁi:fé:’c&toli'jc;f Panchayath
Umon Temtmy of Lakshadweep
Cav flathx Island 682 555

(Dw ‘ep) Panchayath
Jnion Territory of Lakshadweep-682 558

- Respondents



I Sadakathulla A, age 38
S/o. Kunh1 Ahammed
' AJnad House Klltan [sland
I aks‘hadweep

2. Nala;ullaPT age 26
° S/o Kunhl Sy
Palllthlthlyoda House Klltan Island ,
Iakshddweep o Applicants

(By Advocate': I\/I's.‘D'éjisy I. Daniel)
Versus
. 'The /\dmlmstratm '

Umon Iemtoxy of Lakshadweep
Kdvalathl-682'555.

T he.C_hanpexson

Depaltment fPanchayath v _
Kavar ath1 682 558 ‘ ~ Respondents

(By Advocate I\/h S Radhak1 ishnan (R1& 3)

8. OANO 212/2013

p P Havvabr W/o Abdul Salam
Labo ‘er‘; Agx 1cultu1al Department

- Applicant




.Z. Tf}é.Adlniﬁistfator
Union Territory of Lakshadweep
Kavaratti Island - 682 555,

(By chiv_’cic._ate Mr. S}?Rédhakrishnan)

9.

I SabirAlLKT
Kuriyathiyoda:House,
Kiltan Island. :

2. C.P.Firoz

~ Chemmanam Palli House
*Kalpeni Island.

f 3. K.P. Cheniyakoya
’ Karuppathapura House,
K_a'lpeni I;ﬁslah‘d.

NLC: Taffer
Pakklpuxa House
Ka]pem Island

A

5. Ilabsa A
| Allkome House
Klltan Island

6. A P Naseema :
Ayna pura" House,

A( mmlstratlon of the Union Territory

of L, akshadweep, Kavarathi — 682 555.

Fhe Dnectox (Serv1ces)

/\dmxmstl dthI’l of the Union Territory
akshadweep (Secretariat),.

Kava1 am = 682 555.

o

"Envwonment of Forests
) y.of Lakshadweep,
682 555. -

Respondents

Appl.icants

Respondents



e
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(By Adi/(:)'cate:,:Mir.'S: Radhakrishnan)

10. _:(_)v.’A?N.q;-268'/'2Q'13

I MD méen
Sayed Mohammed

- {ouse, Agatti Island
QUmon Temtory, Lakshadweep.

2. B M. Mansoor
S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil
Agati Island, Union Territory
L.akshadweep.

(By Ad_volca.te:']\/lr. Grashious Kuriakose)
Versus
I II he Admmlstrator

Umon Femtoxy of Lakshadweep,
Kavatathl ~ 682555,

2. 1 hc Dnectm of Panchayath
Depaxtmcnt of.Panchayath
Kavalalu - 682 555

3. an:ectm ofScxence and Technology

4. Dnect01 (Lab r& Employment)
Ka\/axalhl 682-‘1-555

[N

5. S(,pcm_él Officer

Village‘ (Dweéfo'Panchayat Agatti) — 682 558.

(By /\dvocate Mr. S Radhaknshnan)

1. ()A 269/2013

A"t;an Island,

r.Grashious Kuriakose)

Applicants

Respondents

Applicant



oo

1

Versus

J Ty éof Lakshadweep
: 682 555

2. 1 he (,halrperson
Vil lage (Dwee_p) Panchayath
Kiltan-682 558 -

o

The Employmént Officer
~ Kavarathi, Lakshadweep-682 555.

4. Director oijanChayath
. Department of Panchayath
Kavarathi -682 555

5. The Executive Officer -
Village (Dweep) Panchayath
Kiltan-682 558
6. Horticultural Assistant
Village (Dweep) Panchayat _ .
Klltan 682 558 Respondents

(By Ad;v;o:ca.tg_; ,(I\:{I‘r.S.Radhakrishnan (R1,3 & 6)

12.

Hame

D/o S

Nambicham House, Kiltan Island

Lakshadweep = fo Applicant

(By Ac.:li\{.(j)&_c,'_’c_lte.:' Mr.-@;;as:,hious Kuriakose, Sr.)

- Versus

eep) Panchayath, Kiltan-682 558




Respondents

Vallomkadlyvodu
Kiltan lsland Lakshadweep

o

Sayed Badqsha Muhideen S.V.

Shahar Ban Vilas House

Chetlal L Applicants
(By Advocate Mx GIaShIOUS Kuriakose, Sr. & Ms.Daisy | Daniel)

Versus

L i :: Admmlsu ator
Uj of Lakshadweep, Kavarathi-682 555.

2. . Dnectm
Sc:lence & Technology
Chulat 682 556

“Duectm ofPanchayalh
Ruxal Development Department of Panchayath

(O]

S. A‘cldl Sub'DWLsmnal Ofﬁcen
Chct]at 682 556

6. Junlot Smenhﬂc Officer

Chetlat 682 556

7. Accoums,Ofﬁcel, .
arig x’lathl -682 555. "~ - Respondents

bakrlshnan-Rl-3 & 5-7)




1. A K Sajeed

-Kalpcm Island

3. A l Ahadabl .
Athanam Thottam House
Kalpem Island _

4. P.P. Sulalkha
P uthlya P andalam House
Kalpem Island
5. (, P Noo’uehan
- Chemmanam Palli House
Kalpenl lsland

6 AK Beebl :
Arakkalar I-louse
Kalpem lsland

7. M P Mohammed
Mullnpula House
Kal 'em lslandL ,

(By Adv K:B. Gangesh)
Versus

Admmlsu at01
Admmls on-of the Union Territory

ofLaksha A w‘eep, Kavarathi — 682 555.

@

[\

lhe Dlrecto1 (Serwces) v
Admmls_tlatlon of the Union Territory
oI”Lakshadwecp (Secretariat),

Applicants

Respondents .



15.

10.

1.

OA 300/2013

B.Koya, age 42,
S/o Bammad, Bilutheth House:
Andrott Island. - ' :

B.Ahammed, ageb43
S/o Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island.

T e

P.P.Hassan, age 41,
S/o Sayeed Bukari M P. Panddthpura House,
Andrott Island.

M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Istand.

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

K.P.Mohammed Yaseen, age 33,
_S/o Nallakoya, Kattupra House,
“Andrott Island

T.P. Shamsuddecn age 30,
S/o Kunhti Koya, Ihattampol kada House,
Andrott Island.

B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,
~ Andrott Island.

T




. 15

13, A.Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
® Andrott Island. "

14, L“Khadeejomabi', age 47,
D/o Buhari, Lavanakkal House,

Andrott Island.

15.  C.Pookoya, age 42,

S/o Sayeed Mohammed, C Kunnashada House

- Andrott [sland.

16.  K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

17, A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

18. <T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

19.  P.N.Hakeem, age 48,
'S/o Siddique, Pudiya Nalam,
Andrott Island.

20.  K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

21.  K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

22.  Mohammed Murshid, age 36,
' S/o Koyamma K.P., Moosathada,
= Andrott Island.

23.  K.C.Mohammed Hussain, age 39,
-—~S/o-Sayeed Ismail, Kannichetta,
A Island.

s
o

24 , PPH }ﬁ%,:;%ﬁ@ 34,
: KoyakidaveiM.P., Pandathpura
PR ;':.__'A11c11‘0t§5:'1;§;1a7§i.
. . /
L ’}/ .

bl



25.
26.
27.

28.

30.

(OS]

32.

- 34.

35.

M.P Khaleel, age '3.7,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K Perumpally House,
Andrott Island.

P.M.'l‘hajumwissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott [sland.

-.L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

" H.K.Hussain, age 35,
S/o Pookunhi; Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. '

K.Mohammed Fasal, age 32, ‘
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K.Mohammed Basheer, age 34,
S/o Aboosala U.K. Kunthathalam House,
‘Andrott Island.

K. K Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
< Andrott Island.

A Ras heed Khan age 39
eed Ismail, Aliyathara House,

f'dul Salam, age 33,
S/o Muthukoya Kannathimmada House,
Andrott Island.

<. Anwar Hussain,age 31

_<SI6Koya V., Kerakkada House,

Y "d'rcijktt Island.
» i



37,
38,
39.
40,

41,

44,
45.

46.

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

‘Basheer Karakunnel, age 41,
S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island. '

“Ubaidulla, age 29,

S/o Seethi, Bappathnyada House,
/~\nd10u Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
/—\ndrott lsland

M. (, Hammedathbi, age 37,
D/o-Yousaf, Mylacheua House,
Andrott Island.

D-'(.jula.thabi, age 33, .
[D/o Kidave, Lavanakkal House,

“Andrott Island.

Guhar Madeena Beegum, ag;e 37,
D/ofMohammed B, Aliyathara House,
And‘OlL [sland.

onunhi Koya, age 36,

( bei{/csh Mohammed, age 36,
S/o gayeed Mohammed, Kachashada House,

Versus

Applicants



I

10.

1.

Ry

The Administrator
Union Territory of Lakshadweep

Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

®Diréctor of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth [sland represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

Mohammed Shamsheer M.K.
S/o. Bamesha U.P.
\/layamkkada House, Androth.

l\lfloh“ammed Asker

. S/o Seethi
/\llyathma House, Androth,

Noushakhan M.K.

imed Kasim P.P.
idave, Palathupra House, Androth

Abdul /\kbal
Slo @uban
Pqn,d"x__th >uthiya Pura House, Androth

M u_]é:eb Rahman
S/o 1brahim

L A liyathara House, Androth




13.

14.

15.

17.

18.

19.

19

Mohammed Hassan
S/o Kunhl Koya
Ayendmada House Androth

Mohammed Abdusalam T
S/o Abusala

- Thecherl House, Androth

Mu-h’ammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

"Muhammed Kassim -
- S/o Koya

Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P.K Kidave |
Palathupula House, Androth

Muhammed Khaleel
S/o Abdulla '
Azllyat‘ihala House, Androth

Muhammed Basheer C.P.

S/o Abdul Khader ,
~Cherikkal Puthlyapura House
Andxoth

Mr.S.Radhakrishnan — R1-4)

(Ms.Rekha Vasudevan (R5-19) -

Respondents



......
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0A 3012013
Attakoya T. v, avg'e 44

S/o Koya T hankgal T,
'l ha" Vahyakkattu

Sayeed Koya age 43 § .

Sio Koya Kidave, Allyathara House,

/\ndloth Island

Mohammed age 54

S/o0 Shaban, Bnlyammada House
Androth. Island

Yousal, age 60

~ S/o /\hammed Kandalath House,

/\ndloth lsland

_ Rehman age 35
'a:,' _K""'achetta House,

| /\bdul»:}Nasar age 38
- 5/0 Nalld Koya Kunnashada House,

Andloth Island
Mohammed Bashee1 ,age 37
S/o Yacoob, Allyathara House,

@/o Koyamma ‘:Mayampokada House,
/\ndtoth Islan I

Noufal dg,e 43

"*x, S/o (oyamma Koya Thachen House,

, hé‘t cr1 Moosathada House

B



22.

0

12,
13.
Andmmllsland
14. ‘Jakﬂ 20037
Sl Kunnlseedhl Palathupura House,
Andloth Island )
15, Farook, age 49
_ §/,Q“Koyamma Pochalam House,
A"'dl oth Island ' :
16. A l I_Iassan age 51
- hader, Karachetta House,
17. Koy
g/o Sayeed I\/Iohammed Thacheri Moosathada House, _
Andl oth Island
18.
19,
20.
/\ndloth Isl ;
21. Mohammch yaudden age 33
‘ S/o S-axped

Mol}ammed Neelathupura House

mmed, Kunhali House,

:§é33



25.

26,

27.

28.

29.

- 30.

31.

32.

33.

/\n( roth. Island

jyanalakam House,

Andxoth"lsland’,ﬁl: SO

Mohammed ~S,a}leem age 42 :
S/o SaveedﬂMohammed,x Kunnashada House,

Gafom age 41
Slo T hang,u Koya Pentamveh House,
Andloth Island

Sidd'cc'quc—:‘l age 43
S/o Kidave, Modlyothada House,

' Andloth Island

Shanavas age 33
S/o Kunhi Koya, Pochalam House,
Andnolh Island

Pook”lfdhl age SOn

Illyas age 36,;; .
S$/o:Flamza’ KOya Allyathala House,

- Alldl oth Island

Mohammed Basheer age 39 _
S/o Sayced ohammed Aliyathara House

: ‘Kader M halapma House,

B T e S e s i o
[ SRRV R . ;
= 22 :



37.

38.

39.

40,

4.

43,

23

'Mohammed Sa cem; age 33

SloK oyamma Kanmpul a House,

, ,Andloth Island

Shamsuddeen age 33

S/o Abdul Kadel Bellchetta House,

Andloth I%land

Kunhlscethl age 47 TR
S/o /\boo Sala, L. avana ‘kal House,
Andloth Island '

Yacoob age 45
Slo Samddcen, Kunnashada House,
/\ndloth Island :

Abdul Jabbcn aée 38
S/o Sayeed Mohammed, Kanmchetta House

| /\ndloth I%]and

| Jamdl agc 4

S/,Q Sayced Bukan Bldumkattu Bilutheth House,

Qajmd Beegum age 29
D/o:Nall akoya Lavanakkal House,
Andloth Island

Shahanas Beegum age 28



48.

49,

50.

51.

53.

54.

55.

56.

57.

{1;’,_?::‘,?:4: s iy -

24

Ilassan age 39
S/o queed Bukan Mathar apura House,

,Andloth Island‘ L

%/o Pookoya Neéahmada House,
/\ndloth Island

Koya, age 36
S/o Attakoya Mathll House,

' /\ndnoth Island

Kam'i] age 41 '
S/o.Muthu Koya Palathupura House,
Andloth Island

' 'oya Lavanakkal House,
/\ndlothilsland ‘

' Sakanya age 32

S/o Muthukoya Blluheth House,
Andloth Island

§a11h age 37 o
S/o ;Kumkoyal »Aynamada House,

Andl oth:Island. 3

gayced \/Iohammed age 42

N S/o &dsxmn Achadapurakattu House
ndloth sland




62. 'C leriya-Koyay age 32 ,
*S/o Aboo Salah, Perumpalli House
Anuoth Island
63. Mujeeb Rehman, age 37
~S/o.Sayeed Buhari, Karakunnel House
~ Androth Island.
64. Noufel K, age 33
S/o Natta{ya Koya Chenyadam House
- 6S.
66. Shamsu Shumoos age 34
Slo Chenyakoya M. Pentamwlapula House
/\ndloth Island
67. W
68.
69. | ,
' | 9/0;_<unhlsethn Pelumpalh Ilouse
/\nd;oth Island
70. Rlydb age 29

S‘_‘/Q%,;Sb_ai‘_l ¢ _.y;a P S, Pentambellpura House

P:a?l'da,thu Lavenakkan House



72,
73,
74.
75.
76.
77.
78
79.

0.

82,
;-‘._-S/q_Yousa'

. 9/0 Kl

g /\ndloth Istar

RSP TAR

26

Ra mat, age 42

Slo: Pookutty M. 'Ma iiiflfiouse

Andloth Island

'Mohammcd Hassan age 37

_S/o Sayeed Mohamm d, ‘Achammada House

/\ndxotl IV;' ]

Shamsudcen age 32
S/o Muthu: Koya K. Nella1 House
Andloth Island
Mohammed Naseex EageVZS

S/o Muhammed, Pentamvellpula House
/\ndxoth Island

Raulath Beegum, age 29
S/o Thangakoya, Arathupura House
Ahdroth Islénd.

F athdhuddecn agc 38
g/o deavc U K Makkct House

| Andxoth isiénd '

Mohammed Mustafa age 33
S/o Ahammadlya Jabalpura House
Andxoth Island

\/Io} ammed'?Kaslm age 47
' <;, Makket House

Kun hlscctl,




84.

H_86.
87.
88.
89.

- 90.

o1,

57

_ Attakoya age 49 .
- S/o Iﬁfacoob Allyathara House

kkal P {hiyap ura House

9/0 Savced Mohammed Palllyett I—Iouse

| /\ndroth I'%land "
v Bdshcel age 55
_ 'Ihachcn Moosathala

'Andloth Island

: Mohammed Faixool< age 33

S/o. Na]lakoya C L., Tharampalli Makket House
/\ndloth Island 4

Salcem ,age 31 S |
5/0 Seetln Kalakunnel House
/\I’llelh Island

\/Iohammed KaSIm age 33

§/0 Sayeed Iﬁmall
Andloth Island



T

96.

97.

98.

99.

100.

101.

102.

103.

104.

| /\kbm C ao ‘

| /\n ,;fdﬂ\ Islan'

Mohammcd Musthafa age 42
E dayakka] House '
/\ndxoth Island

Navas ag,@ 25
5/0 Fussain; Thahira Manzil
/\ndloth ]sland

%anavas age 33
S/o Shalaﬁldecn Mathil House
/\ndxoth Isldnd

,,-;,..l-

Ilassan age 33
@/o @eethl M, Lavanakal House
/\ndloth Island '

\/Iohammcd Basheel age 42
9/0 You%af \Jellal House

/amul Abld age 26
g/o <1d'1ve K., Palliat House
/\ndloth I%land

Muthu Koyé age 39
S/o Kunhi. Scelh] Makkctle
/\ndloth lsland




108.
109,
110.

111,

117.

' Mohamw cd

5 BKunmkoya 'I_a é3 5

Jbaidulla, age 29 :
S/o Satha1 Kanmpma House
/\ndloth Island

Jalal, agc 49 -
S/o YousafP,, Moodampma House
/\ndloth Island

Kldavu agpe 55
S/o IndeenM., Blrlyammada House
Andtoth Island '

Kidavu' 'agc 59 :
S/o Iryab, Mekkat House
/\ndloth Island.’

Mohammed Salahudheen age 26
S/o Koya T.P. Kandeth House -
Andxoth I%land ' o

.Shakeel age 22
t_lgf,l Makket House

Mohammcd*';Althaf age 24

Slo: Jamal Mayompokkada House
/\ndloth Island

/\bdul (Jafoor age 28 :
S/o Nallakoya T,, Bappathiyoda House
/\ndloth Island.

Mohdmmed Yathlya Khan, age 23
3 "; K, Math]l House .

Slo: Ahmcd Ponmkam House
/\ndloth Is]and



TR L L
.30

120. Zam'ul. Abld age 4]
S/oz-Assamcn N. P Kandalath House,
Androth Is]and

121. Mohammed dge 50
S/o Abdul Khader Kaval Chetta House,
Andloth Island e

122.' Abuz_ asir, iage, 36 .
. S/o ’%1dd1que Kunnashada House
Andxoth Island :

123. Mohammed Aboo Salih, age 37
S/o Musthafa Ammelam House,
Andlolh Island

124 'Koya age 37
S/o Sayeed Mohammed, Lavanakkal House
Andloth ]sland

125. Mohammed Rafeek C. P age 38
AS/O_,Sayeed Cheukka Puthlyapuram

S/o 8 “‘{as B1lautheth House,
: /\ndloth IslanA

127. Mukbcel age 28 _
S/o Majeed |5 Perumpalli House,
/\ndxoth Island

128. Rdshced \(han _age 33

129.



' 132,
o

133.°°

134,

136.

Mohammcd I azal age.38" _
9/0 ‘K dave M P, Kandalath House

Nk Kldavel Poovadakkattu House,
/\ndlolh Island '

Mohammed Saleem age 31
S/o0 Hassan Kunm Keylyoda House,
/\ndloth Island

Koyamma age 47
S/o Aboo Saleh Kavalchetta House

Y oyamma, Kalachetta House,

' | /\ncﬁi,, ,th*lsland

138.

139,

Abdul A/eez Khan age 41
9/0 Mohammed Blrayammada House,
/\ndxoth Island (_

Shams-"%dlddeen age32

eque=M. P Pazhayakamkattu House



45,
146.
147,
| _148.
149.
150.
151
152

153.

| AndxolhTsland

/\ndloth Island

|

Mohammcd Iqbal age 38
S/o Nallakoya, P erumpally House,
Androth Island.” ‘

Pookunm age 56
5/0 Yousaflla)x Bappathlyoda House,
/\ndroth Islandﬁf.“ .

Mo 1ammed Basheer age 38
/o | <1davc Al Mayampokkada House,

Chc“ii)‘fakoy"a' hg%:'36
S/o Kunnikoya . P. , Thacheri House, -
/\ndloth lsland
l : I
Ndsccmudhcen K S P age 28
S/o Abdu] lKhadex T Karachetta Sarommapura House,

Islyabulahman agé 31
b/o Kunmkoya M P. Chekummada House,
Andloth Island

I\unhlbl agjc 4_6
S/o Kader;: "':umpalll House
/\nd1oth I\s!axl '

._Kohkkattu Naduvilkam House,

Sy



@ 56 S
157 .

158.

160.
161,

162.

163.

- 164.

S/o Buhari VIK.; ch
'/\ndloth Island

lﬂaébkade House,

Ba%hacl age 40,
Slo’ Sayecd K., Kunn_; ashada House,
Andxoth I%land

G

. Mohammed KUIaIShl age 25
Sho. Sayeed Mohammed Karakunnel House,

/\ndloth Island
SnaJ age 47 45': | .
S/o Kidave K Kunnumpula House

Anuoth ls]and

Mohaniined Raﬁ age 31
S/o IIam/a Koya K. Pathummapuxa House,

b

S/o KvﬁhmffSéetlﬂ Makk'ett House,
/\ndxoth Island

Qajced Mohammed age 54
9/0 Kldavu Poovadakkattu House,



IR

168.

169.

170.

,Mohamm

Ffonmgnd e

=i

R fee age 42
’koya Mayampokkada House,

‘ /\nchoth Islandg; '}';"’_:

Mullakoya age 47 :
5/0 Ma]eed K Lav "akkal House,

9/0 deavc P Amme]am-House
/\ndloth Island -

Mohammcd Kas1m age 46

'S/o Yousaf, Bappathlyoda House,

_ /\ndloth Island

174.

175.

176.'

|-

Kadeeja, agc"Sl
D/o Kidave K Thacheri House,
/\nchoth lsland

: Paldthupuxa House

M"m/om Al /-dyeed P P , age 25

/\11 /\kbal K age 25
S/o Cher 1yakoya Kannathlmada
/\ndioth Islandw

Versus

151181
/\dmmlsuatmn ofthe uT of Lakshadweep
]\d\/dldlhl 662 ’555

: ,V'tchulilah PLuathlld<att Puthiyapuram, |

Applicants



Respondents
(By Ad-\/ocat'e' I\/I"r-* V_;dhaknshnan)
17. OA 307/2013
1. Jaffer, age 35
S/o Babu;an Pannethechetta House
: Am]m lsland ' '
2.
3.
4.
5.
6.
g /\mml I' laﬁd
7. Jabba1 P.C dge 36
S/o Chernya Koya Punakkachetta House
/\mmn Island ‘
8. %
iyachadachatta House
_'}’/__%1, Mampuram House
- ' Applicants

K .B'.Gangesh)



s
¥

"
A

36
Versus
l. '"l hc Admlmsu ator &
Admxmstmlnon ofthe UT. of Lakshadweep

.AI\aval athn 682 555

a Dnccton ofPanchayats ;
epattment of: Panchayats
AdImmSUatlon of the UT of Lakshadweep
\avaxalh] 682 555 .

3. Dlsu ict Panchayat
Amini represented by its
Executive Officer.

4. Village (Dweep) Panchayat
AminiIsland répresented by its
Executive Officer. L Respondents

(By Adf\},'o!ca't:e;_'zI;\‘/Ilgi;S__.Ié{édha__kris'hnan/M/s Sheriff Associates)

I Aboobaker P., age 41
g/oKunhlkunhl Pallam House
Kavcnathl Island

2. Musthaﬁ B K agc 45
8o Sayccd';Baka:kada House

< ) ,_f'j

4, /\Bau AL age 43
‘ S/o Chc1 1yakoya K., Aynipura House
<avaxathx Island

. Yaéoob K. P' agé 41
— S/o Kidave UP.; ; Kuttipapepura House
s \\Kﬂ\/aldlhl ]gland

iyam House



12. Ak

13.

135.

,Kavfualhn Islan

Mohammed ]

4\/lu ]ceb Réh an B age 30
S/o lhangakoya Bn@kal House

Kavalathx Island

| Saytha P agc 32
D/o Ali Aladam Poovmoda House

Ka\/dldlhl Island

Basheex P I , age 44
S/o M.o 'ammed Palllpura Puthiya Illam House

@/d /\hmedtl(cll";:z"?mmada Kadapurathaba House
Kavalathl Islan“. .

Sdlccm A P , agjclz 34 :
S/o. Mohdmmcd L ., Athampapepura House
d.

._‘_

svam P.A., age 29 _
$ P-.', Puthlya Alnkom House

| /\n\val /\ P . age. 3‘9

Sto. \/Iuthu Aynepula

(avalalhl sland

, Safiyabiyoda

Mch llélﬂ



20. -

21.

22.

23.

24,

25.

26.

27.

28.

R _%ﬁ‘%ﬁ_‘gu"_’lﬁ;‘:ﬁ: -

Kava‘xathl Island

Mamkfan K P age 30
S/o Abdulla A, I_(uttltapepula

/\g,aul l%land

15 hdayathulla S. M dge 36
S/o Hamizath B: K Su‘oalda Man21l
Kavalathl Island

/\nsal P.P.", a&,e 31
S/o Chen lya’ Koya K. P, Paklchxpula

Kavalathl Island

'S'ulim'c{n' K:'P , age 38
Slo Kldave U P., Kuttipappepura

' Kava]ath] Island

Yacoob (, P ;age 40
S/lo, }fousuf[’ Pulecnakeel House

S/o Ham/ath eloda House
Kavaxathl Island?’.;

/\uakoya B ag:e 41
Slo /\bOOdekel M I, Birekal House
Ka\/dldlhl Island?_.‘-




39
1ge 30
1papada House

32. Mohammed Raﬁ' :
S/o Chcx 1ya Koya P:
Kavalathl Island '

m, Pulipinnakad House

33.

S/o Babujéﬁ J\/f .'Put ya ::u:ra House
Klltan Island ‘
34, .Ilu%%amall KP. age. 3
' $/0 Muhammed C., Kuttlthayapura House '
l\ava1 dlhl Island

35. vSulanmanM age 37
S/o H lamzath M. Maldanoda House
'\cl\/dldlhl sland

36. l\a)a Hussam C age 37.
S/o /\hammethanT P. Chungam House

37

38. Moha‘mmcd ghaﬂ K P., age 32 |
S/o %ayed Poo, A, Kakachlyapura House
Ka\/dldlhl fsland

39. 'I\/lohdmmcd Raﬁ B.: age 33
S/o /\ttakldave T P Beeranthoda House




43. - M

44.
mada House
45. : , SR
Sio M‘ohammcd ‘T, Amanathakepura House

Kav Udlhl 1Slcmd
46. @l%érafudhé'eh age 24
S/o All A Poovmoda House

I\cl\/dldlhl lsland

(By Ad\%o'c“aie: M{f.vl(;."B.Gangesh)

Versus

4

|-
Dcpanmcm of/\gnculuue
Ul Qf Jakshdc vcep

[N

Applicants

Respondents



10.

P.I. Suaj,agegl .
S/o Abusaia, Putjlyalllam House
Amini Island. :

K. K Raiak agjc 27

-~ S/o. Khadelkoya KunmyatamkakkadaIlouse

/\1mm Island.:

'K C I\/Ioosa age 44

S/o- Atlakoya Kcelachery House
/\mnm Ishnd

I% Kasmlkoya aOe 42
S/o ‘(,hcr'iy}akoya Balapp House

fya Chnmthabe li House

Raheem‘M}’ag,e 33
/6 Abdu .akoya Madam House:
/\mlm Island

Pookunhl ' .
S/o T.C. YOusaf Noonmahal House
/\mlm I%land '

BGan gesh)

Versus.

: the UT of Lakshadweep

Applicants



2.

3. ‘Dnectox ofI*ducatlon' .
__Dncctoxalc 01 Lducahol
Administration: oflhe U 'of Lakshadweep
' xavaxathi 687 555 :

4, Village ([mep) anchayat

Amini lsland represented by its
L ,\ccullve ()Iﬂce:

(By Aq.yg),gatgeg MrS .gél'{ac'ihékri‘_sh‘nan)

20. O A 'N‘o" 3?25k2‘0i3 |

. Mohammed /\bdul Razak
S/o UK. cl“d Koya
/\lldlddd lousc
/\ndlou lsland ' :

Lo

/\ndxou islan,

(By /\dvocale Ml K B Qangesh)

l

; )/ e,rsus :

L lhg /\d mmsuaton
' Admi n}xzsuc}gl.()n_o  the Union Territory
shadiwicep, Kavalathl 682 555.

3. Dcpcmmcnl ()fF11\110111111611t of Forests
UmonJ cmlmy ‘of Lakshadweep,
- l\dlealhl 66" 555

Respondents

Applicants

Respondents



S/o-k- '.v,lh I\ P Palhpma
Kavatatn Island :

3. Aboobackexl < age 34
S/o I alhahulla Puleenakeel
Kavarathi Iskand.

4, Lhdngcel A. P , age 37 |
S/o Hameed, /\]ldlela

Kd\/dldlhl sldnd

S. Shdjahan B age 35

."E;‘.;.Gange's'h)

Versus

Kavaxdlhl 667 555
1cplescntcd by 1ts Dnector

:,, d ; "‘(;lé

Applicants

Respondents



B AR "'~f;§.;x4;:’1e-,=a_.1\.-,~;»-wxr._'-.-"*g’k% S TTmm——

g

. l alool 'cl( e

K 522\"'_‘“,'?‘:111“‘_ "’:
(By Advb‘cfajt_e‘: M'i‘.l_(.:-I:B?v.gGange.sh)

| | Versus
I The /\clnnmstmlbn

/\dmlmsnauon of the UT ofLakshadwcep
l\a\unalhn 6237 )55

[N

Dncuox__ d)f" ‘anchdyals |

f..; mchayats

Adimin on of the UT of Lakshad\vecp
I\ﬂv(ualhl—._()%’) 555

A ‘Dcpéirliﬁcnl of]-“nvn'onmem & Forests
Union ] Ferritory of L .akshadweep
Kavarathi- (‘)82‘355

(o]

4. VIHQEC (D\vccp) Pmchayat
Kavarathi fsland 1cplcsenled by its
I \CCLlllVL:()HlLCI

I SCH da’ G
$/o Mohamood H’IJI Chendipura,
Kwandll L i

2. @aihh’l 3 I'am.c;ca-ffl-:’.ij., age 39

§/0-Auaj K. P. ]?.Qkaj'a Chepura House,
l\dvax—ilhl P o

:";.age 35
‘Karutholapua House,

aoe 41
llam House

Applicants

.Respondents



5. :
adam House,
' Applicants
(By A¢
Versus
I, The Ad xﬁiﬁ-i str éi'it'orﬂ
Administration of the UT of Lakshadweep
Kavmathl 667 555
2. Dnecton of Panchayats
De partment. of Panchayats
Administ uon ofthe uT ofLakshadweep,
ate of Educatlon
‘Admmmu ation' of the Union Terr itory
of La kshadweep, Kavarathi- 682 555
4. Vlllage (DweA )) Panchayat.:
Kavarathi Island 1eplesemed by its
Txcuutwc O 11061 | Respondents

Applicants



ersus

Ejf Lakéhadweep

'_/\drr.llmsua ron éfthe UT of Lakshadweep,
?Kavarathl 682 555 ,

3. '_Ihe Chlef Executlve Ofﬁcer
 District Panchayat Unit
Kiltan, Union Térritory ,
of Lakshadweep-682 557 | Respondents

(By Adf\}(;)'_c'_at'e:' MIS .'.Riédhakri?;shnan)

Wi,o_‘gkl-_né:ag casudl labou1er in the Department of
901enoe & Technology, Agattl Lakshadweep.

2. llydel P e
' S/o Saycc‘v’S;’j’ i Haji'




Applicants

2. .Chanpelson e
- Village (Dweep) Panchayat Agattl -682 557.
3. Chaupelson

Vxllaf,c (Dwecp) Panchayath Chetlat Island-682 554.

4, The Jumor ',c_l.enuf'c Ofﬁce1

5. »The JumofS 1ent1ﬁc Ofﬁcer
Depaxtmem f: ,1ence&Technology
Agatu 682_ 55

6. Dll‘GCtOI ofPanchayath

Depaitment of Panchayath o
Ka}{dl@lh!, 682 555.- : Respondents

(By Advicaie: Mr.S:Radhakrishnan for R1,4,5 & 6)

Applicants

Versus



2.
3. Sub Dnvmonal @fﬁ :
Kiltan Island Umon Te ry of Lakshadweep
Klltcm s A
4, Dircctor ’ .
Services, -7 : v
UT of Lakshadweep, Kavalattl ‘ _ Respondents

(By Advocate"Mx % Radhak1 1shnan)

27. OA 344/2013

L Ka551m A :
Sto: Attakoya P P
~A/f\_l_x‘)nla‘yth;n al Iousp, Andrott

2.
{4 nmada‘Houlse Andxott

3. Mohdmmad IIa%san C. L

Slo: Kunhlkoya SVP

Idayakkal ~Iouse Andrott
4. Mohammed Raieek C.K

- Slo, Koya K. C

Chcn 1ya Kakkanal House, Andrott

5. \/Iohammcd Kamdluddm M.K.

'Shlhabudd in Pookoya Thangal
: kkada k louse Andrott




8.
Applicants
I
ofi;I'_; hag Aif:ecp I\avarattl —~ 682 555
2. 41)11(,C101 ol Panchayats .
Department of Panchayats
'Admlmstmtlon of the Union Territory
odek_sha;c_llxyc_:eg Kavaratti — 682 555
3. ',D'_epa'rimen?t ‘()?f'il’ilecgricify'.
- Union Territory of Lakshadweep
-Kavaralhi=1~‘ 682 555
4. V]llag:e (Dwgep)ﬂ Panchayat
Respondents

/\yshomma I
D/o]lamsa Hlachetta IIouse Agathi

2.' Beefathunmnad’ \/ :




10.

16.

.S/o Hamced‘j

. o “V . T TTTTTTT o
B TS Y ORI RE I PR
s T

50O
S/o dSlﬂl K%))/él C.p .
p oovmodcp : 3)_9?9 _A_gglthi
Unjllﬁcll M . .
’:é.thi

Kunnathal"un House Agalhl

Nazer K
S/o.Kidave = - ‘
Kunnikathiyapada House, Agathi

Showkathali M.
S/o.UmmerB
[,\“/Ialg'ayachdda.fl—'louse Agathi

S/o Muthahfl\ o
1 alhadd House Agathi .

Abgobacker N.M
S/o /\bdulfRahman [

b/o Mohdmméd Koya

.Kakkada Iouse Agathi

/\/hal C y
S/o.Mohammed Koya T.P
( halldkkad Ilouse Agalhl




e

20.

24.

26_'. -

27.

'Koya P :
- S/o Kunhlkoya, |

Muhammcd Koya__B
SloKoya ¢

' ‘31ya1hab1yoda llousc Agathn

Nafcesa M. (
D/o.Abdulla KO)’d K ,
\/1001h'1mkal<l<dda lIousc Ag,athn

a ko 'se; Agathl _

Kasmlkoya K I,

S/o. /\bbobackel ‘Koya
l<c1malm"11mlyoda Puthlya Illam, Agathi

/\boobackcx U P

,S/() /\l_n Molﬂmmed

Uppathodall( Ise, /\gafln

[Hindunibi M s
D/o Attakoya ¥

”mppada H ousc Agathl




(OS]
N

40.

' Samcc;

Mumhn 1tho

52

S/o M c‘qced

'decd \/lohammcd L
S/o Ka id p ol

v l lla Housc /\gathl‘

Nascm l P

S/0. Muthallf

l hekku I’uthlya Illam Agathl
Ubaid U

S/o.Hamza U
Ummmerodachetta House, Agathi

Svcd Moh: 5111’ m“c"d‘ KT
S/o_,/\boo Sala it '

S /o mhahulla .
Bly’]ShdblYOdd House Agathl

Hajmomma l P
D/o /\bdul kadelkoya C v

WA LA e



53

46.
S/o.late Atldl(Oyd o
Koodam ouse /\g;uhl 4-

47. Showl\'athal
S/o;Late Attakoya
Sal}amyoda I lousc Agathl

48, Nissamudhieen V.K
Sto.Hamza C:K (Late)
\/adak l\ccla ll]am L\gathl

49. C,hellyq Koya A K

S/o Kasm1 Koya A
Chachalakapqdﬂ Ilouse Agathl

_ g
51, Saycd \/loha'mmd

J lou%e Agathl o ‘Applicants

:' B Gangcsh)



Ummc1 F arook Shaﬁ
$/0.Aboosala ‘
Malikakal llOuse' Aminii

P. A %ayeddlx -
S/o Ham/akoya B P
Puthnya Ash’ roda House, Amini

i

Rah‘math Beégam' o
D/o Ahdmed, i+ Malikakal House, Amini

§e

Ahamedkoya
S/o Koyakldavu Surambi House, Amini

Vallyabl p; L "
D/o Amhukoya Palllyachetta House, Amini

. :.i.‘.;Vei'sus

th /\dmxlnlstlalol _

.th‘e. Umon Territory
<Shadweep, Kavaratti — 682 555
P

Respondents

Applicants



p) Panchayat
nd 1epresented by its
' 682 555

D/o Kunhlkunhl '

Rall-l-cham ’\l()use Kavaratti Island

) Holuse Kavaram Island

J.

Respondents



9.
10. ,
D/o Vallya Abd rahil \
\/addkkumelachadam Kavarattl Island
[ 1.

Ahammed K P
~ Tf’lOt '

12. Beefathumma B
‘D/o Aboobackel
Beexamthoda‘l (avarattl Island

13. Iiélﬂméth Beé‘g"uflln PP
Dio.Attal K.P.
Pochaxachcpura Kavaratti Island

14. Mauanath .
D/o M*l‘hu /\ynapuna

Applicants

fthe Union Territory
Kavarattl — 682 555

Admlmsu atlon;o

\ @ , c{tox of I u,slnes i | Respondents



:Attakoya

.Sulambn I{ouse Arﬁm

S/ "’Muthukoya(; L

Anwar Hussafin :
D/o. Essa .+
Kollapurd House Amml

,Sajxtha BeegLJm

ayeed Abdulla K'oya
Iouse Amlm T

.l dmeedathbx
D/o. Shaikoya’
'Monakkallachetla House Amini

l'l’és’sdihar' N
S/o Mohammed
/\lnmmechetla House Amini

The Admlms[rator K

/\dmmlsuatlon of the Union Territory
of L. akshadweep, Kavaratti — 682 555

Dnl"écton o{_P'anchayats
De artmer 'Qf_ Panchayats

1t‘<;)1-yA'of Lakshadweep
! 'cplesented by

Applicants



'Bappathlyod’

Mohammed Ha§san '
9/0 Abdul Ka ai o

Abdul Hassan ,'
Slo. Attakoya e
Kanthatt House, Andxott

: baycd Mohammed
iS/o ‘Aboosalai. . i
5Karachet1a House Andrott

Mohammed Hussam |
Q/o Mohammed :
ouse Andrott

. j'Vers?Us

'l he; Adm'lms’tratox

Admlmstl auon of the Umon Territory

Respondents

Applicants

Respondents
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33.
1.
2.
uSe, Andrott
3. Hassan
S/o.Attakoya i
'KunJanattlchetta Andrott
4. 'Yousaf

Slo.Pookoya . .. '
Puthnya Fddlyakkal House Amini.

(By Advocate Mr K B Gangesh)

t'fatl‘,On of the Umon Territory
adweep, Kavarattl 682 555

Afidrott Isiand represented by its
Executlve Ofﬂcel 682 554

Applicants

Respondents



U@y ST e

L.
2. .
ya
3. ] , _
9/0 Muthukoya ;
APemamvellpura House Andrott
4. Mohammied F alsal
S/o. Sxddeequel L . .
Makket llouse Andrott ‘ Applicants

I 1 hc Admmlstrator
Admlmsu atlon of the Union Territory
ofI akshadw‘e";‘ Kavarat‘u - 682 555

2. Df,pdllmCl’IL of'Ammal Husbandry

4, :anlage (Dweep)- Panchayat
Androtl 1and represented by its
r Respondents




Thekkputh;ya Veed Agattl

K: P Homzakoya it
S/o.Aboobacker” ' {.
Kamalmalmxyoda Puthlya Illam House, Agatti.

K. Showkathall .
S/o. Sydubukh:arl P
Kondmoda House Agam

B Sharafudhcen;" " :
S/o Ummer Ela ' i
Beeyakultlyoda House Agatti

V K' Moh'ammed Mukthar _
S/0.Abdulla Koya
Vadakk Kunnmamel House Agatti

Abdu Rahnmdnf::

Abplicants

(Dl ofLakshadweep, Kavarathi
by' its Dnector - 682 555

Respondents



1. ’I he Admmlstx at01 ,
Admlmstratlon ofthe Umon Territory
of[ akshadweep, Kavalathl 682 555.

2. The Dnector (Sexvnces)
Administration:.of the Union Territory
of L akshadwecp (§ec1ctanat)
Kavaxaltl = 682 555 '

3. Dcpart]‘nenl Q'f:Agxlculture
Ynion T emtory ofLakshadweep,
Kavafathl £ 682:555. ¢
Replcsented by ifs Dnector

',‘11

(By Advote MJ S Radhakrnshnan)

37, ()A 355/26

‘ e by,

L. \/luthhkoya
S/o Shanko_x

Applicant

Respondents

Applicants



2.
f "':‘;e Uriion Territory
3 hipping & Aviation
weep, Kavarathi-682 555
4. Village (Dweep) Panchayat

‘AndrottIsland’ xepresenled by its

E xecuuve Ofﬁcel -.682 554 Respondents

(By Advocate Mx S Radhakrlshnan)

38. O.A 356‘_/2”01,3;, .

L. Ill'ajéxlbilnllnjabi”'? :
D/o Koya.Klda;ve M :

f;ehamtned Koya Hajl

_;1kkakada House Kalpem Applicants

e (Dweep) Panchayat
Kalpem Island gepxesented by its :
Executlvc thoey 682 552 . Respondents




10.

T IR L

/\bdul Ldtheci
S/o.Pallath Kunhi Koya*
Nenempappaﬁdq_l—louse, ' Kalpeni

M K Khalee S
S/o Ilamza Koya '

Chcnya Koyé
S_/' Ahmed

-



15.

17.

18.

19.

S/O.Kasmlisé Aya’;

Kadapu_ aillam House Kalpeni

Applicants

]



©6

4

y its
(ByA an )
40.

Abdul Lat eef" O
Keela Vlllattom Amm Island
Lakshadweep. = = . E,

(By Ms.Shahna Kal':th‘,i._keyan)'if ;‘

chsus : ,
S
I _Vn lage (Dweep) Panc ayath
: .vAmm Island :
.Repnesented by the Cheur Person
Pm 682 552 iy
2. 'Secretary ‘; ”
Department of Panchayath Kavarathi

3. 'Dlrector : :
E mploymem and Trammg
Unibh’ Iemtoxy ofLakshadweep
Kavarathl

Respondents

Applicant

Respondents

Applicant



OA'362/2013_ -

Rabeehathulla B. Py aged 35 years

S/o. Mohammed Koya TN,

Labouler Klltan Res1dmg at Vallyapura House
Klltan Island CLE

oy A 517 Mg

T Versus

I.  ‘The'Administrator, °
UT of Lakshadweep, s
:Kavarattl 682:555,
1 lecmcal Dmsnon Kavarathy

2. .Dlreclor of Panchayat,
gDepartmLm of Panchaydt

Yaser Arafath M v aged 28 years

S/o. E.iSe dlkO ourer, Animal
Husbaridry Unit, Kiltan, Resndnng at Moulana Veed,
Edayak and. . .
=
(By Ad anan)

Versus

Respondents

Applicaht

Respondents

Applicant




The hanperson Vlllage weep Panchayat,
: "letan' 682 557 f-f Respondents

[By Advocate Sn 9 Radhaknshnan (R1- 3)]

44. ()A 364/2013

Abdul QUblSh ‘Slo. Samul Abld P., aged 27 years,
Mallkakal Kiltan,’ U T-. of Lakshadweep, working as
Casual. LabOUlCl (I tock Inspectors Trained Labour),
Animal lIusband}yJD part’ment U.T. of Lakshadweep,

Kavarathl N, i b Applicant
2. ChalrperSOn Vlllage (Dweep) Panchayat,
,K)ltan - 682 557 o
Respondents

. OA No 366/2013

I '.-,I\/I“ohammed Kasm1 |

.
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3.
Applicants
(By Advocate Mr. K.B. Gangesh)
Versis:
1. The Admmlstrator
/\dmmlstratlon ofthe Union Temtory
of Ldkshadwcep, Kavarathl 682 555.
2. lhe Dlrector o_fPanchayals
3. |
o1t Contro Tower Andrott - 682 554
I{epresented bylts()fﬁcerln charge.
4, .Dnectorate of Art & Culture
/\dmlmstx atxon thhe Umon Territory
5. |
grxcuLlure
e Umon Territory
Jvarattl — 682 555.
6. _ ,nch'ayat
presented by its
;r - 682 554 Respondents

a hglgirll;shnan)




TR T - T

-,:.f %
j 56

3. budheen Thangal aged 28 years,
"deth House, Andrott.

4. ed 23 years,
ndeth House, Andrott.

5.

6. Khalr agcd 32 yeals S/o Muthu,
‘ Puleenakeel House Kavarattl

7. Abdulbar1 ag,ed'34 years S/o. Hamza Koy,
Monak,kal House Amlm

8. fSaycd"Koya aged 44 years S/o. Pookoya,
M lacheri House, Amml | Applicants

Admlmst,, ,llon of the Ul‘hlon Temtory of Lakshadweep,

&

Kavaxam 682 555 i

4, anlage (DW»%:ep) Panch‘ayat Andrott Island,
xcpresented b J_‘ths Executwe Officer — 682 554.

5. 'éﬁch:ayat
| ‘resented by its
6.
Respondents
(By A

47. OA'369/201




ged 3;_‘6bljyears, S/o0. Shaikoya,
Pu’fra Hbuse Andrott.

‘aged 27 years, S/o. Kunhiseethi Koya,
ndrott.



18.
19.
Applicants
(By Ad
l‘ Versus
1. lhe /\dmlnlé'txa.tor '

A/\dmmlstratlon 01 the Umon Territory of Lakshadweep,
Kavaratti- 682 555

2. .Duectm ofPa Qhayats
Department o I.‘}?dnchayats
l/\dmmlslran()n ofthe Umon Temtory of Lakshadweep,

Respondents

Aboobacken’l':
Kunhlblyod

2. S ;'6 years S/o Hamzath,
KaNarattl
3. ~e,ars; S/o Koyamma,

Kavarattl

M
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3

8. years, D/o. Kas"lﬂ'i,
aram
9. . ears, S/0. Abdul Khader,
g varatti. ' Applicants
(By A
Versus

I The /\dmmlstl c}l()l’

Administration of the Union Temtory of L akshadweep,

Kavaratti- 687 555
2. Dinccton 0[' 1>ah‘-h:ay'at$“
3. 4DIIL(.lOldl(, 0. E Lvdvica;liid'nd Health %er‘\viceé

Union Territory of La shadweep, Kavarathi,
chxcscntcd by ts Dncctox 682 555.

4. Village (Dw.ccp) Panchdyat
Kavaralti [sl'a 4, represented by its
I xLCLmVL ()f‘l‘lLCl 682 555.

5. -Villagaé (D‘w’ctp) Panchayat,
/\ndl()ll Island,: epxcscnted by its
scutive ()chel 687 554. ; - Respondents

. :_Rad_ fqak;rlshnaxn)

I Pl Naseer, aged 35 years, $/o Kunhikunhi,
Iz’al'l i.c h_a m :l'*I'o‘u s’(—:; Kavahatti.

2. PI Nascu dged 32 yccus S/o Hamzath,
: l’uthlya lllam Kdledlll




- 24 years, D/o Ali,
_‘fD/o Kojan,

7. /\bdul Rd/dk: agjed 28 y" ars, S/o Mullakoya,
-deabxyoda Housc Kavalam Applicants

(By Advocate: Sn K B (Jange%h) (4'
Versus

I The Admin {rator :
Administration of the .
Un’i'oh" Terfitory of  Lakshadweep, Kavaratti.

Dcpaltmcm( nlilﬁal Husbandry,
Umon Terfitory of - ‘Lakshadweep, Kavaratti
represented by its Director.

o

3. Director of Panchayatq, ‘
Department‘of Panchayats,
Administration of the =
Union Tertitory of Lakshadweep,
Kavaratti, - -

,jff’a.nc«liayat,
siesented by its
L Respondents

\4uddl\k1y‘(

l\addmal Applicant

(By Aq;--/‘-o'éateijj‘n K.B. Gangesh)

L Ad f the Umon Territory
of ¢ lelcllhl 682 555.
2 vi:“é-’@s)

' f'he Umon Territory
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of Lakshadweep (S-e‘cx"etar’iaf),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. - Respondents

(By Advocate Mr. S. Radhakrishnan)

S1.

I

OA 373/2013

- Abdul Saleem, aged 32 years, S/o N:allakoya,

Ummerthakkada House, Andrott.

M.M. Mohammed Iqbal, aged 37 years, . :
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Administrator,
Administration of the
Union Territory of Lakshadweep,

Kavaratti.-682555

Director of Panchayats; .
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratt1,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

-.. Village (Dweep) Panchayat,

~Androth Island represented by its

xecutive Officer=682 554. Respondents

)
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52.  0O.A No. 380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of Lakshadweep — 682 SS51. Applicant

(By Advocate Mr. E.C. Bineesh)
Versus

I The Administrator,
Union Temtory of Lakshadweep,
Kavarathi Island - 682 553.

2. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat Establishment Section),
- Kavaratti Island — 682 5585.

3. Director of Panchayats . ,
Union Territory of Lakshadweep
Kavaratti [sland — 682 555.

4. The Director :
Agricultural Department
Union Territory of Lakshadweep
Kavaratti Island - 682 555.

5. Plant Protection Officer
Office of the Plant Protection Officer
Androth, Union Temtory of
l.akshadweep — 682 557. ~ Respondents

(va Advocate Mr. S. Radhakrishnan) -
53. QA 381/2013
I B. Saidali, S/6 late Mohammed Koya -

" Palliyachetta, Bandayam House,
Agatti Islah'd,,fU'niO‘h Territory of Lakshadweep.

2. K. Muhamihed Rafeek aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
.. Kalkkandiyoda House, Agatti Island, '
U{lion Territory of La.kshadwee‘p...

K. ?Jamaluddm Aged 40 years, ,
}S/o late Ummer, Mariyathoda Kandawargothi House,
';;'f"Ag,ath Island, Union Territory of Lakshadweep.
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4. T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,
Union Ter mony of L akshadweep

(By Advocate: Sri N. Anilkumar)
! : * Versus

1. The Administrator,
Union Territory of Lakshadweep, Kavaratti.

2.~ The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

3. The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

4. The Director ofPanchayat
‘Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island |
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
- Union Territory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54, QA 384/2013

I. - Ishaque A.C., aged 35, S/o. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,.

~ . Kiltan Island, UT of Lakshadweep. .

\bdul Rasak K.C., aged 37,

: Kasmikoya P.P., Bus Driver,
Dlsu ict Panchayat, Klltan
Resndmg at Kattichetta House,

K]xllan Island, UT of Lakshadweep.
s

Applicants

Respondents



3. Noorulla §. M., aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, District Panchayat, Kiltan,
Residing at Saife Manzil, Kiltan Island,
UT of1 akshadweep Applicants

(By Advocate: Sri PV Mohanan)

: Versus

1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti —;6;'8'2 555.

3. Chiel Executive Ofﬁcm ,
District Pdnchayat Kaval atti — 682 555, Respondents

(By Advocate: Sri S. Radhakrishnan)
55. OA 386/2013

I Jahathali P.P., aged 33 years, S/o0. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

2. A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini [sland; Union Territory of Lakshadweep, Pin — 682 552.

3. Khalid Unnam a&,éd 40 years, S/0. Mohammed Pulhumamachetta,
Amin] Island, Union Temtory of Lakshadweep, Pin — 682 552.

4. Moosa Peechandam aged 38 years, S/o0. Abdul Khader
~ Mannalhachetta Amini Island, Union Territory of L.akshadweep,
Pin - 682 552.

5. Amanulla A.M., aged 33 years, S/0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

S Khdlld A.P. aged 35 years, S/o. Alimohammed, Aliyachetta,
sl ./\mm1 Island Umon Temtory of Lakshadweep, Pin — 682 55.

7. -Jafecru a P C., ag,cd 25 years S/6. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.




8.  Abdul galan{‘}\ aged 38 years, S/0. Khader Thottanada,
Aminipura, Amini [sland, Union Temtory of Lakshadweep,
"Pin - 682 552

9. Noorul Ilassan K.K., aged 38 years, S/0. Abusala Kochu Kannada,
. Kallakakkat, Amini Island Union Tetritory of Lakshadweep,
Pin — 682 552

10. Jalal BM,, aoed 31 years, S/o0. Khader T., Bahija Manzil,
Thattanoda, Amitii Island, Union Territory of Lakshadweep,
Pin — 682 552.

U

1. Najeeb A, aged 31, S/o. Kidavu T.C,,
Ayeshera, Amini [sland, Union Territory of .
Lakshadwccp, Pin - 682 552.

12.  Nafeesath U ., aged 35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552 ‘ Applicants.

C

(By Advocate: Sri Shlra/ Bhava V.S.)
Versus

. The Union Territory of L akshadweep,
Kavarathi — 682 559,
represented by its Administrator.

2. The Director of Panchayaths,
Department of Panchayaths,
Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

The District Paﬁ-cha‘y.ath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 553.

(V8]

4. The Village (Dweep) Panchayath, Amini Island,
Union Territory of L.akshadweep, Pin — 682 553,
Represented by its Executive Officer. Respondents

(By Advocate: Sri S Radhakrishnan)

56, OA 388/2013.




3.

K. Sajeedkham, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. ﬁ Applicants

(By Advocate: Sri K.B. Gangesh)

I

Versus

The Administt%tm
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Tertitory of Lakshadweep,
Kavaratti - 682 555.

Department of Ammal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555.

Assistant Settlement Officer,
Amini Island !—,_682'554.

Village (Dweé{p) Panchayat,
Kiltan Island,'represe‘nted by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott [sland, 1cpresented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri'S. Radhakrishnan)

57.

1.

QA 390/2013

C.N. Abdul Hakeem, aged 38 years, S/o0. Koya,
Cheriyannallal House, Kalpeni.

K.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, ag;cd 44 years, S/o. Mohammed C.P.,

“‘“’-’»\Konhdnkakkada House,Kalpeni.

¢ N l-labu*sfﬁb‘?i,i‘a“ge'd 50 years, D/o. Attakoya,

leyiyannallal House, Kalpeni.




Pakkath House, Kalpeni.

6. AT Sheemab“i, 42 years, D/o. Hamzakoya,
Athanam Ttht}a.m_HQuse, Kalpeni.

7. A.K.Muthubj, aged 53 years, D/o. Cheriyakoya,
Alikakkada House, Kalpeni.

8. K_ K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

9. Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

10.  Abdul Saleem M., aged 34 years, S/o. Mohammed A K.,
Manjiyanam House,Kalpeni.

11, Naseema M.P., aged 33 years, D/o. Mohammed K.P.,

Mayamkakkapura House, Kalpeni.

12, Humairath P., aged 42 years, D/o. Sayed, -
Poodiyath House, Kalpeni.

13.  C.O. Balkees, a‘ged 53 ye‘ars, D/o. Yussaf K.V.,
~ Chadachiyoda House, Kalpeni.

14. B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

15.  K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker, '
Kuttiyachada House, Kalpeni.

16. M. Anwar,agiéd 37 years, S/o. M.P. Khader,
Maral House, Kalpeni.

17.  M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

1R, C.G.Naseema Beegum, aged 36 years, D/o. Hamzakoya MK,
Cheriyachaman Gath House, Kaipeni.

19.  K.K.Attakoya, aged 59 years, S/0. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

- ‘ll;_lgangakoya,i@ged:BS years, S/o. Chariyakoya E.,
Koliyala House, Kavaratti.

gsain All, éged 35 years, S/o. Nallakoya,



22.
23.
24.
25.
26.
27.

28.

32.
33.
34.

35.

37.

Jaffer, aged 3B years, S/o. Hasan T.P.,
Kaladi IIousev_,z Kavaratti.

Basheer, aged 36 years, S/0. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti. -

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, agté‘i‘j 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapul‘athaillaln, Kavaratti.

Noorul Ameen aged 33 years, S/o. Sayed Buhan
Palalam Ilouse Kavaratti.

Abdul Rasheed, aged 23 years, S/o. Hasamar
Umbiyapura House Kavaratti. )

Hussain B., aged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda H'o_use', Kavaratti.

Mohanﬁmeda‘;l’_i T.P.,-aged 35 years,
S/o. Aboobacker K.K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o. Sayed Koya,
Edanilam I*Ioig_.se, Kavaratti.

Jassin C., aged 33 years, Slo. Al K.P,
- Chonam House, Kavaratti.

Moh%mm@ Rafi, aged 37 years, S/o. Hamzath Haji A.P.,

‘Molokepura House; Kavaratti.

i
s
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38.  Mohammed Shaffee P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Alikom, Amini.

39.  Abdul Raheeiﬁj, aged 34 years, S/o. Abdu Rahiman,
Aynepura I-Iq__i,;l'se, Kavaratti. ‘

40. Mushin, aged';_39 years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

41. AkbarT.P,, ajggd 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

42. TFaizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House; Kavaratti.

43.  Najumudeen P., aged 36 years, S/é. Shamsul Noor,
Pallicaham House, Kavaratti.

44, Shihab, aged;35 years, S/0. Kunhimoideen, Mullapura House,
Kavaratti. g

45.  Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti. '

46. Raheem A, a!gcd 30 years, S/o. Khader, Agam House,
Kavaratti.

47, Firozkhan, agéd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

48. Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya lllam House, Kavaratti.

49. l(adish:'a, aged 44 years, D/o. Ukkas,
Umbiyapura House, Kavaratti.

50. C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
Chamayathapura House, Kavaratti.

S, K. /-\bdﬁl Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

52. C.P. Réheem, aged 31 years, S/o. Hameed,
"‘\«,\Chandipm‘a House, Kavaratti.

T.P.': Habeeb Rahman, aged 43 years, S/0. Khalid,
clathiruvathapura House, Kavaratti.




54.

55.

56.

57.

58.

59.

60.

0l.

62.

63.

04.

63.

66.

Moowmirﬁlath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti. '

Halima, aged 35 years, D/o. Koyamma,
T haleekepura House, Kavaratti.

Sayed , Abdul Raheem aged 46 years, S/o. Haji Sayed Shaikoya,

Ummarmanooda House, Kavaratti.

Abdul Reheem, aged 30 years, S/o. H’amzafh,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House Kavarattl

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

:M‘uhsin, aged 38 years, S/0. Koyamma,

Kunnumpura House, Kavaratti.

Seethi Koya, ;‘ég@d 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariyovmmabf‘i, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohammgd éha'ﬁ, aged 33 years, S/0. Ahammed Haji,
_Pakich@pura' House, Ka‘v‘aratti.

Mubc’éha, agéd 23 yeats, D/o. Sayed Po‘o,
Neliy_é{g;pura;lﬁouée», Kavaratti.

Salmé,ﬁége‘d 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhalﬁm“e:d,a‘ge*d 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P.E. , aged 31 years, D/o. Sayed Shaik Koya, |
Madal House; /\mml

"Mohammed Ali P.M., agéd 27 years, S/o. Hamza,

a Man711 Amini.

koyas ag,ed 41 years, S/o. Abdul Khader,
n,IIoUsc Amini.
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80.
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Cheriyai&oya ;M.-C-., aged 32 years, S/o. Hameed,

- Melachetaa House,Kadmath.

.Sh'afee.f VP, aged 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,

Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. [brahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A.K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

‘Hajarommabi E.K;, aged 40 years, D/o. Shikoya,

Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal, -
Aliyathammada Bithathabiyyapuram House, Androth.

AsmabLaged 38 years, D/o. Koyamma A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P,
Achammada House, Androth.

Khaulath L., aged 38 years, D/o. Nallakoya T,
Lavana}:l'.gkal House, Androth.

[3all1a‘ii;L, age:d 37 years, D/o. Pookunhikoya,
Thailath House, Androth.

Y

ahamth P, aged 42 years, D/o. Koya Kiadve,
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99.

100.

Banu M.K., aged 40 years, D/o. Kunhi Koya,
d House,Androth.

mab1 L., aged 40 years, D/o. Seethi M.,
| House Androth. :

Saromma_ 1T aged 43 years, D/o. Aboobacker,
Thachery House Androth.

Mullapoo M. K , aged 39 years, D/o. Koya,
Mandandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House Androth. '

Aysummabi T aged 45 years, D/o. Muthukoya K.P,
Thachery House Androth.

Habeebath A., aged 42 years, D/o. Muthukoya K.K,,
Ayinammada House, Androth.

Muthubi 'P.M%.,'age'd 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

Hameedath M., aged 43 years, D/o. Siddiqu M.K,,
Makket House Androth.

Saﬁyabx M., aged 39 years, D/o. Nallakoya M

Rahil M, agedv 39 years, D/o. Nallakoya,
Mathil:House, Androth.

Hussaiﬁ' P.P.j aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attalada House, Androth.

Huss'a'-iulb K., , aged 48 years, S/o. Seethikoya,

R Edayakkal House Androth.

R 1\ o8

Sayeedﬂ_-«Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal House Androth.

[
3
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104.

105.

106.
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Hussam K., aged 50 years, S/o. Sayeed Bhkari T.M.,
- Jouse, Androth. .

d 40 years, S/o. Lava Burhikage Moosa,
Kunnumange House, Androth.

Subaldabl aged 37 years, D/o. K.K. Sayedmohammed
Pathada House Androth.

Pookunhi, ag_.ed 31 years, ' S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years, . R
S/o. Kidave, Moodampura House, Androth. Applicants

(By Advocate: 'Sri KB Gangesh)

1‘7

L

P Laksh weep, Kavarattl represented by its Director — 682 555.

Versus

The Admmlstrator
Administration of the Union Terrltory of Lakshadweep,
Kavaratti — 682 555.

Direc_tcj_r of P%anchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Labour and Employment,
: ‘tratlon of the Union Territory of Lakshadweep,
Kavarattl' - 682 555.

Dcpdxtment of Education, Administration of the Union Territory
ofLakshddweep, Kavaratti, represented by 1ts Director — 682 555.

Depaltment ong;rlculture Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depaltmcnt of Women and Child Development,
Admmlstratmn of the Union Territory of Lakshadweep,
1epresented by its Director — 682 555.

Depa nt omehemes Administration of the Union Territory of



9. L aksﬁvc{dweelg Khadi and Village Industries Board,
Kavarattl xepresentcd by its Chairman — 682 555.
1

10. Revenue Sub DlViSlOI‘lal Officer, Kavaratti Island — 682 555.

11, Sub 'Dl'\{“lSl‘Or'If:gfl Of.ﬁCe‘r,‘ Amini Island - 682 554.

12 AssistantEngineer, LPWD Sub Division, Andrott Island-682 553.

13.  Lakshad
Kavaratti, .
Iepresented by its Chlef Executive Officer — 682 555.

eelestrlct Panchayat, District Panchayat (HQ),

14.  Village (Dweep) Panchayat, Kalpeni Island, represented by its
Executive O"f;ﬁee‘r —~ 682 551.

15, Village (Dweep) Panchayat, Kavaratti Island, represented by its
Executive Ofﬁcer - 682 555.

16. Village _(Dwe'e:'p) Pancha’yat, Amini Island,
represent‘ed byvils'EXecutiv'e Officer — 682 554.

17.  Village (chep) Panchayat

Kadamath Island, represented by its
lrxeeutwe (;)fhcel 682 553.

18. Vlllag,e (Dweep) Panchayat,

Androth Tsland, represented by its

Executive _Ofﬁcer ~ 682 552, | ' - Respondents
[By Adv’ocate: Sri 9 Radhakrishnan (R1-8 & 10—18)]

S8. ()A 392/2013

I Hus%am S/o Aboosala '

Sara 'dppada (Konchukakada) House,
‘ “""ently working as Cleaner,
,Spltali, Agattl

2. Shukoors-,_-. ‘S/o late Kidave,
Pakrumupanoda House, Agathi,
Plesently | Qrkmg as Cleaner,
U . RGS Hospltal Agatti.

| dkandlyo*da ouse; Agathi,
: Pregently working as Cleaner,
;,-{;':'R(Jé 4osp1bazl Agatti.




10,

39

Hameedath, D/o K'(;yassan,
Aynepara House, Agathi,
Presently working as Cleaner,

" RGS Hospital, Agatti.

Hajara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

~ Sheemabi, vDE/oﬁ late%Shamsuddeeri,

Beepapada House, Agathi,
Presently working as Cleaner,
RGS I-I:ospital,. Agatti.

Ablda _,,D/o IIamecd
" '}achoda House, Agathi,
Presently working as Cleaner,

RGS I@qultal Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.
Sulalma'n_, §/0 Ilam7a

‘ vthlyoda House, Agath1
wokag as Cleaner,
1p11a1 Agattl

Mahan ,v,,od :;:S/o Koyassan,
Ampcxpally Tlouge Agathi,
Plesemly wmkmg as Cleaner,

RGS Hosp1tal Agattl

Saif ‘ulla S/o 'Abduxahlman
Mar 1yathoda House, Agathi,
Pxesemly Wokag as Cleaner



90

ng as Dhob1

15. Abdulla S/oiKhalid,
Kandavar Goth1 House, Agathi,
Presently workmg as Cleaner,
RGS Hospltal Agatu ‘ Applicants

(By Advocate Sn R Ramadas)
Versus

l. The /\dmmlstrator
Union’ lemtory of Lakshadweep,

V11 agj Dwi p) _Panchayat
ALt ,‘land : Umon Territory of Lakshadweep 682553

3. T hc MCdlCd] Ofﬁcer in charge,
: Commumly Health Centre, Agatti Island,

Umon""emtoxy of Lakshadweep 682553 7 - Respondents
(By Adv J
59.
1.
Ofﬁce f'the! Assistant E ngmeer Electrical,
Lccmcal Sub Dzvmon Kadamat.
2. | »

ed Madkmachetta Kampura House,
'u’rer

. Assistant.Engineer Electncal,
Division, Kadamat.-

‘aged 31 years, S/o late Nallakoya
Jouse, Kadamat, Skilled Labourer,
Assistani Engineer Electrical,

Siib Division, Kadamat.

1, adulla, aged 42 years, So Hameed Melachetta,




S

ouse, Kadamat Skilled Labourer,
ssistant Engineer Electrical,
ivision, Kadamat

5. K.P.Kunhikoya, aged 41 years, S/o late Hassainar, -
Keelacherry House, Kadamat, Skilled Labourer, -
Office of the 'Assistant Engineer, Electrical, S
Flecftriéa[%Lib’-iDiviSion Kadamat. - Applicants

(By Advocate §11 R Sreeraj)

I The Admmlstl ator,
Union” l emtoly of Lakshadweep,
Kavara(ti-682555. - :

2. The Director;of Panchayat,
Department of Panchayat,
Administr dllOI’] of Union Territory of Lakshadweep,
Kavamtlx 682 555. '

3. The Cl)ie‘f’ Executive Officer, District Panchayat,
Kadamat-682'556.

4.  The ,/v\':"s;éi_staﬁthngineer, Electrical,

5.
(By Advo
60.
I al;:S/0 C.0. Koyamma, aged 39 years
Skilled Labourer,
andry Unit,
ry ofLakshadweep, Kalpem -682 557
¢ t Umprampappada House,
d-682 557 :
2 T ya, S/o late M.K. Hamzakoya aged 43 years

qllcd Labourer

andry Unit,

Umon'Tcxrltoxy of Lakshadweep, Kalpeni- -682 557
and lesidmg at Thithiyapada House,

Ka]pem land 682 557.




Ammal Husbandry Umt ,
Union T e_mtoxy of Lakshadweep, Kalpem 682 557
and remdmg-'at Manchlyanam House,

Kalpem Island 682 557.

M.K. Naseer, ,S./O P.Cheriyakoya, aged 33 years
working as Casual Labourer,

Animal Husbandry Unit,

Union levntory of Liakshadweep, Kalpeni-682 557
and residing at Malmikakkada House,

Kalpem sland 682 557

M Kalam, %/o M.C. Muthukoya aged 34 years
workmg as Casual Labourer, :
Ammal Husbandly Umt

| -_bi":g:i'atf Maral House,
Ahd-682 557,

Ammal Husbandny Unit,
Umon elrl_toxy ofLakshadweep, Kalpem 682 557

K. O A;_ .d'ul Salam Sio P. Assamax aged 39 years
workmg as Casual Labourer,

Animal IIusbandly Unit,

) Umon lemtoxy of Lakshadweep, Kalpeni-682 557

and 1esxdmg at Kakatchiyoda House,

pem sland 682 557.

\hafa S/o late Sayedmuhammedkoya,
am ~working as Casual Labourer,
bandry Umt
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. Union Terr 1tory ofLakshadweép, Kalpenf-682 557

and‘r}e;s%idl‘ng at Pokkarappada House

Versus

I, The Administrator,
Union Territory of Lakshadweep,
Kavarafti.-682555 ‘

2. The Director of Panchayat,

~ - Department of Panchayat,
Union Territory of Lakshadweep,
Kavaratti, 687555 o

3. The Chlcf Executlve Officer, Dlstrlct Panchayat,
Union Tcmtory of Lakshadweep,
Kdvgxgm 682555

4, The Vctcnnaxy Assistant Surgeon,
Village Dweep Panchayat,
Kalpeni-682 557 .

(By Advocate:-Sri S. Radhakrishnan)

61. QA 3952013

: ?S;/o Yusuf, aged 40 years,

I Sa'ihul
Che lala House, Kadamat,

t Panchayat Kadam‘at.

2. Abd N ukoor S/o Sayed Ali; aged 41 years,
S Ukkayac,hctta House, Kadamat,
Bus Dnver Dlstrlct Panchayat, Kadamat.

3. M. ‘Khalrd, S/OﬁNadeer, aged 43 years,
Madurakam I—IQuse, Kadamat,
Helper, -Distric’t Panchayat, Kadamat.

4, /\yoobkhan S/o Kunhikoya, aged 37 years,
e hi:Mahal House, Kadamat,

Versus

Applicants

Respondents

Applicants



1.

2. irector o
Depa'n‘tmem of Panchayat,
/\dmnmstmﬂon of Union T emtmy of Lakshadwecp,
Kavaratti- 682555

3. The Chief Executive Officer, District Panchayat,

Kavaratti-682555. Respondents

(By Advocate: Sri ‘S Radhaknshnan)

62. OA 400/2013

! ’P Snaj,agﬁ‘délll years, S/o M. Subau
P uthlya Pandalam House, Agatti Island,
Umon funtmy of I dkshadweep

2. -'Noushad Ah aged 32 years S/o U. Sabjan
Keela'Saramma:Pada House, Agatti Island,-
‘Union l cmtow ‘of Lakshadweep.

3. ML /\bdul Nasel ‘aged 28 years, S/6 M. Abdul Rahiman,
Mel: 'lom House, Agatti Island,
mtoxy of L. akshadweep
4TI
© ‘Me
5.

I(anydma}ch-c‘ttd Ilousc Agam Island
Umon lcmtmy ofI akshadweep

Applicants

Versus
. The Admihistrator, aE
" “Union* Lmtmy of L akshadweep,

‘ Ka\/dldttl 68255 1

2. 1 h@‘(,hanﬂpelson;- e
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ViH‘age (Dweep) Panchayét, :
Agatti Island, Unic_m Territory of Lakshadweep 682553

3. The Employment Officer, Kavaratti,
Union Territory of Lakshadweep 68255
4, The Director of Panchayat,

Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

5. The Chief Executive Ofﬁc’el/gpecial O'fﬁcéf,
Village (Dweep) Panchayat,
/\gattl Island, Union Territory of Lakshadweep- 682553

0. The Deputy Collector/ASO,
Agatti Island, Union Territory of Lakshadweep-682553.

RS R i R AR

AR e e

(By Advocate: Sri S. Radhakrishnan)

63.  OA 404/2013 | ,

1. Nadirsha N.P., S/o Nallakoya P.V.,
aged 31 years, Nenampappada (Ilouse) Kalpeni Island.
Union Territory of La kshadweep,
Working as Casual [Labourer in the
Department of Science & T echnology- Ka]pem Dweep.

2. Affefudheen A.K.,
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology-
Kalpeni Dweep. Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy 1 Daniel)

Versus

. The Administrator,
Union Territory of Lakshadweep, Kalpeni.




4. The Director,
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnén (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,
S/o E.C. Mohammed Ali, :

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mdhénan)
Versus

1. 'l’“heAdmini»strator‘,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Terrltory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon, ,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),

Kiltan Island, Lakshadweep-682 557.

4. The Chairperson,
Village (Dweep) Panchayat
Kiltan-682 557.
(By Advocate: Sti S, Radhakrishnan (R1-3))

65.  OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as

- Homeopathlc Attender in Homeopathic Unit
"~;rK11tar1n chep :

' "(By A‘dvocate Mr. Grashious Kurlakose Sr)
(By Advocate M‘; Dalsleamel)

r,f‘_ Versus

Respondents

Applicant

s

Re’spondents

Applicant



1. THe Administrator,
Union Territory of Lakshadweep,
Kavaratti-6825585.

2. The Chairperson,
Village (Dweep) Parichayat, Kiltan.

\ 3. Director of Panchayat,
Department of Panchayath Kavarattx 682555

4. Mission Director,
National Rural Health Mlssmn Kavarattl 682555

5. Medical Officer in Charge, ,
Primary Health Centre, Kiltan Island. - - Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5)) |

66. OA 423/2013

1. Abdul Kareem C., aged 42 years, S/o Subair P. P.
Chonam House, Agatti.

*)

2. Ubaid V., aged 35 years, S/o0 Bamban,
Valiya Illam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti.

4. Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed
Uriyoda IIouse Agatt1

6. Umilla T.P., aged 54 years, D/o Khader,
: Thekkilappura House, Agatti.

7. Ummer C.K., éged 54 years, S/o AlIf T.P.,
Chekkalkkal House, Agatti.

Aboobacker P.K. aged 3 years, S/o Koyassan _



Saromma M., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

Ashraf AK., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada I_-lous‘e, Agatti.

Shaffabi P.P., aged 36 yeals D/o Hamza K.,
Puthtyapura llouse Agatti. - Applicants

(By Advocate: Mr. K.B. Gangesh)

(OS]

Versus

The Administrator, *
Administration of the Union Territory of Lakshadweep,

}'(avavra_,tti_-.(?825:_55, _

Director of Panchayats,

Department ofPanchayats

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

‘Director of Education,

Directorate of Education, 7
Administration of the Union Territory of lLakshadweep,
Kavaratti-682555.

Village (chep) Panchayat,
Agatti Island represented by
its Excecutive Officer-682554. Respondents

(By Advocate: Sri S. Radhakrishhan )

67.

OA 444//2013

Aboosalih, $/0 Rasheed Koya,
Padalapura, Kiltan Island.. ... . T
Union Territory of L akshddwecp, Pin- 682558 : Applicant

(By Advocate: Sri Shabu Sreedharan)

. Versus
Union Territory of Lakshadweep represented

by the Administrator,
Kavaratti Island. Pin- 682555.



o -

2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti 1sland. Pin- 682555.

3. The Chairperson,
Village (Dweep) Panchayat
Kiltan Island.
Union Territory of l.akshadweep, Pin-682558.

4, The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep :
Pin-682558. -~ . . ». Respondents

(By Advocate: Sri S. Radhakrishnan (R1,2,4& 5))
68. OA 453/2013

I Hameed K., S/o /\bdul Rahman, aged 36 years,
Keclamlldm H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., $/0 Badar K, aged 28 years,
Kuttukum (I ) Kiltan Island
Union Territory of L dkshadwcep
Working as Casual labourer in
La.kshadwecp Building Development Board, Kiltan.

3. . Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (M) Kiltan I Island.,
Union Territory of Laksha_dweep.
Working as Casual labourer in -
Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep
Working as Casual Labourer in
Lakshadweep Bunldlng Development Boald S
Kiltan.: Applicants
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(By Advocate: Mr. Grashious Kuriékose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

] The /-\aministrator,-
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3, Secretary,
Lakshadweep Building Development Board,
Kavaratti. :
4. Director of Panchayat, _
Department of Panchayat, Kavaratti. Respondents

(By Advocate: Mr, S Radhé}krishnan (R1,3to04))

69. 0O.A No. 488/2013

Salmath

D/o. Sayed Koya

Madapally House

Chetlat Island. Applicant

(By Advocate Mr. K.B. Gangesh)
Versus

I The /\dll’}dinistrator,‘
Administration of the Union Territory
of Lak$Hadweep, Kavaratti — 682 555.

2. The Director (Services)
© Administration of the Union Territory
of l.akshadweep (Secretariat),
Kavaraiti = 682 555.

(OS]

Departiment of Science and Technology
Union Territory of Lakshadweep,
Kavardthi — 682 555.

Represented by its Director.

(By Advocatc;Mr. S. Radhakrishnan)

70, QA 49272013

Respondents



) {Wm

1ol

K. Bushra Beeg,um W/o Ilakecm

Aged 27 years, Casual Labour,

Office of the Veterinary Assistant Surgeon,

Animal Husbandry Unit, Amini.

Lakshadweep-682 552. Applicant

(By Advocate: Sri V.B. I-Iai'inarayan)
Versus

I Union of India rep. By
the Administrator,
Union Territory of L akshadweep,
Kavaratti Island, Pin- 682555.

2. The Director of Panchayat,
Department of Panchayat,
~Union Territory of lLakshadweep, .
~ Kavaratti Island- Pin- 682553.

L2

"l"he_ Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

4. “The Chairperson,

Village (Dweep) Panchayat, :

Amini, Lakshadweep -682552. Respondents
(By Advocate: Sri S. Radhakrishnan (R1-3))

71, QA 499/2013

1. Rahmath Beegum Keelakunnikkam,
W/o0. Mohammed B.K,
Data Entry Operator (MGNREGA),
Sub-Divisional Office, :
Kadamat Island,
Union Territory of Lakshadweep.
Residing at Keelakunnikkam House, -
Kadamat Island
Union-Territory of Lakshadweep, PIN — 682 556.

2 Mohammed Shafi Qraishi Malika,
S Slo. M. Sayedali,
ata Entry Operator (MGNRI:GA)
“Village (Dweep) Panchayat Office (MGNREGA)
) amath Island, Union Territory of Lakshadweep,
Resm ing at Malika House,
'Kddamat Island,

=




Union ;l“erri.tol'y of Lakshadwew;PIN - 682‘556;11 R
(By Advocate Mrs. Sreedevi Kylasanath)
Versus

. The Administrator,
Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi. -

2. The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

3. The Programme Officer,
National:Rural Employment Guarantee Act,
Office of the Programme Officer,
National Rural Employment - Guarantee Act,
Kadamat, Union Territory
of Lak'shadweep.

-

(By Advocate Mr. S. Radhakrishnan)
72, OA 507/2003

MuthuiKoya K

Casual‘Labour, Street Light Maintenance
\hllagé Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent addiess : Kunninamel House

Amini Island, Union Territory of Lakshadweep
Pin - 682 ss2 |

(By Advocalé‘; M‘l‘.”l;CG'_Swam}.’)‘ |

Versus

Ferritory of Lakshadweep
akshadwcep Administration
Kavaratt —.682 5SS

2.~ The Executive Engineer
-(Department of Electricity)

*dmmnstnann ofthe Union Territory of Lakshadweep
“attw682 555 b

- 3 lhe'beolelaly(Panchayats)
Voany . (Dlrecmrate ofPanchayats)

" . Applicants

Respondents

Applicant



.-’;m N '
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/\dministrati‘on of the Union Territory of Lakshadweep -
Kavaratti — 682 555

4. The Chairperson
Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division
Union Territory of Lakshadweep
Amini Island — 682 552
6. The Director
(Directorate of Panchayats)
Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 555 = S Respondents

(By Advocate: Mr'.isadhakrishnan (R1-3,5&6)

73, O:A No. 509/2013

b Malccha Bceoum K.C:
D/o. Indeen Kandilath
Kaval Chetta House, Androth. |

2. S.hahidl'a Beegum K.
D/o. Iila'mzakoya
Kandlath House, Androth.

3. Subaida M.
D/o. Kidave U.K ,
Makkel"‘}’-iouse Androth.

4. Aysha: Be(,g:um P V.K
D/o. deoob P.K
Puthlya Pemamveh Kad
/\ndloth

5. Rahmath Beegum K
D/o. Hamzakoya P.P,
Kunhali House, Androth.

6. Thahira L.

.D/o. Seethi Nallal |
--.Lavanakal House

' "drolh

- "- ;ubénda A.
' Dlof Sayed Mohammed M.

g
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R e
ok
Aliyathara House, Androth.

8. Fathimathu Suhurabi P.V.K
D/o. Majeed P.V.K
Pentanipeli Kad, Androth.

9. Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

10.  Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.1
D/o. Abdulla M.P
Chemmachery Puthiya Illam House
Androth. -~ -

12 Habsabi P.UP
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth. ' Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus
I The Administrator,

Admin'_if_étration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

N

te of Industries
Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.
3. Cotr SLlpel'viSoi'

Coir Production Centre, Androth — 682 557. Respondénts

(By Advocate: Mr. S. Radhakrishnan)

74.  OA 510/2013

12:{@) Haseenabi Therakkal
akial House, Kadamath
. Operator
Villagfcfjﬁweep Panchayath, Kadamath Applicant

(By Advocate: Mr.R.Sreeraj)



(U8

fo5

Versus

The Administrator

Union Territory of Laksha"ciweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,

Village (Dweep) Panchayath
Kadamat -- 682 556

The Chairperson
Village (Dweep) Panchayath

Kadamal — 682 556

The District Programme Coordinator

MGNRIEGA, Kavaratti — 682 555

The Sub Divisional Officer and

Programme Officer MGNREGA
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,58.6)

75.

(NS

QA 557/2013

K.V.Naseer

Kodavalappu House, Kiltan

Cook, Government bemOl Secondary School
Kiltan

K.P.Dawood :

IKilappura House, Kiltan

Peon, (Jovcmment Sentol Secondary School Applicants

Kiltan ‘ o _ Applicants

(By Advocate: Mr.R.Sreeraj)

Versus



Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti - 682 555 i

The Executive Officer, .

'Village (Dweep) Panchayath;

Kiltan — 682 558

The Chairperson
Village (Dweep) Panchayathﬁ
Kiltan — 682 558 ' !

The Principal :ll
Government Senior Secondary School
Kiltan — 682 558 '

(By Advocate: Mr.S;Radhakrishnar}‘ (R1-3&5)

76.

1.

OA 566/2013

Safiyath S

Cook, Government High School
Kadamath |
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail f
Cook, Government J.B. School
Kadamath

Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B. School
Kadamath

Residing at Kailiyammakada
Kadamath Island

K.K.Khalid

Cook, Government J. B School
Kadamath

Residing at Biriyommada
Kadamath Island

P.Amanulla w
Cook, Government J.B. School
Kadamath !
Residing at Kunnumpura
Kadamath Island

Respondents



o7

6. Ummer P.P.I
Cook, Government J.B.Schogl
Kadamath
Residing at Alikothapura i
Kadamath Island '

7. I%ldayathuﬂa}’ |
Cook, Government J.B.Scho
Kadamath _ L ;
Residing at Kadamath Islan ol

|

:—;9_—;?{< ===

8. Muhammed Shafi P.P |
Cook, Government S.B. Schc@l
Kadamath i
Residing at Kadamath Islan,H:

0. Pookunhikoya P.P ik

Watchman / Helper .
Government Jawaharlal Nehru Senior Secondary School
- Kadamath w
Residing at Puthiyapura !
Kadamath Island i

10.  Abdullakoya B.M -
Watch and Ward ‘i
Government J.B.School, Kadamath
Residing at Biriyommada |

Kadamath Island . ‘!'

N

1. JaferP f
Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath
Residing at Pupathada r :
Kadamath Island B Applicants

(By Advocate: Mr.P.V.Mohanan) :
Versus
1. The Administrator

Union Territory of Lakshadwéep
Kavaratti — 682 555

e, Dlrectox of Panchayath

‘~Departmem of Panchayath
P w;_'Admmlsuatlon of Union Temtory of Lakshadweep
Kavaratu — 682 555

3 lhe -Iead Master
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Government J B School
Kadamath — 682 556

4. The Principal

Jawaharlal Nehru Senior Secondaly School

Kadamath — 682 556 Respondents
(By Advocate: Mr.S.Radhakrishnén )

77.  GA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath

Driver, Government Jawaharlal Nehru

Senior Secondary School '

Kadamath Island ‘ Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath "

' Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Principal
Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan)

78. QA 580/2013

l. Yacoob

K athathe Chetta House, Kadmat.
t

2. Vahida
- Marikilam House, Kavaratti.
3.7+ Habusa

*“Alachapada, Kavaratti.
4. .Y:acdob
Kaladi I—Iouse,.Kavaratti.



14,

Muhammed Salih ;
Aynepura House, Kavaratti.

Fareeda Beegam g .
Molokepura House, Kavalattl.
Saleem : -
Pallicham House, Kavalattx

Bamban
Nambicham House, Kavaratti.

Sayed Abdullakoya E'j‘
Chendipura House, Kavaratu.

Nafeesathbi
Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, Kavatatti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavar attl

Firozkan

Athnachammada House, Kavaratti,

Jaffer ‘
Marikilam House, Kavaif-ie't‘t“ti.

Amanulla,
Mela [llam House, Kavératti.

Sirajudheen :
Molokepura House, Kavaraiti.

Hiyasudheen :
Chamayathapura Ilouse Kavalattl




21.
22.
23.

24.

26.
27.

28.

Ashik
Puthiya Alikom House, Kavaratti.

Muhammed Musthafa, .
Achadapurakatt House, Andrott
. !

Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

{

Jamhar Hussain i
Beeranthoda House, Kavaratti.

Muhsin
Beeranthoda House, Kavarattl

Rauf :
Chettipura House, Kavaratti. :

I-Hazarath _
Chungam House, Kavaratti;. i

Khalid
Thottathapura House, Kavarattl

(By Advocate: Mr.K.B.Gangesh)

L.

2.

3.

4.

L s me

5

Versus |

The Administrator
Administration of Union Temtory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Agriculture

Department of Agriculture

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Animal Husbandry

.. Department of Animal Husbandry
: ”7\dminisuation of Union Territory of Lakshadweep

KanlcllU — 682 555

Vxllage (Dweep) Panchayath Kavaratti Island

lepresented by its Executive Officer,

Applicants



~

P i

N T : ‘!1
Pin - 682554 o g

| T

(By Advocate: Mr.S.Radhal ﬁrlshriah)
! '

79. OA 582/2013

1. Rasheed Koya
Multi Task Employee ..
Public Library, Kilthan = -
Residing at Kilthan |

I

2. Smt.Sulfabeegum TP
Cook, G.H.S Kadmat
Residing at Melachetta Hauumakudl
Kadamdlh Island

(By Advocate Mr P. V Mohanan)
Versus -

I The Administrator gl
Union Territory ofLakshadweep
Kavaratti - 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Library and | nfoxmatlon Assistant
Office of Library and Informatlon Assistant
Public Library, Kilthan ,Islﬂand 682 557

(By Advocate: Mr.S.Radha.kriéhnan)

80. OA 601/2013

.’1ashecd Ixoya S.V., 9/0 Abdulla Koya P.S.,
Shaiknaveed (), K]ltar} Island PO.,
Union Territory of Lakshadweep, Pin -682 555.

(By Advocate: Mr. Shabu Sre.;gdharan)

¢+ Versus

~dm1mst1atox Kavaratfi Island Pm — 682 555.

Vel
l '

Es ‘hgi Director ofPancha’iy ,

s S : .

’ / '

on Territory of Laksihadweep, represented by the

Respondents

Applicants

Respondents

Applicant

h, Union Territory of Lakshadweep,
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ome

Kavaratti Island, Pin — 6827 555.

The Chairperson, Vlllage (Dweep) Panchayath
Kiltan Island, Union Terrltory of Lakshadweep,
Pin - 682 558. :

The Executive Ofﬂeer V1 lage (Dweep) Panchayath,
Kiltan Island, Union Temtory of LLakshadweep, Pin — 682 553.

The L. blaly and Infoxmatlon Assistant, Publlc Library,
Kiltan Island, Union Terrltoxy ofLakshadweep,
Pin - 682 558. Respondents

[By Advocate: Sri S. Radhakrishnan (R1, 2,4 & 5)]

81,

OA 634/2013

Malikdeenar, aged 2] yeas, S/o IIamzath .
Sara Manzil House Agam SR o Applicant

(By /\dvoccuc Sri K.B. Gangesh)

Velsus

The Administrator,
Administration of the Umon Temtoxy of Lakshadweep,
Kavaratti-682 555.

Director of Panchayats, . -

Department of Panchayats, -

Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555.

Department of Education, Administration of the
Union Territory of Lakshadweep, Kavaratti,
represented by its Director =682 553.

Village (Dweep) Panchayal
Agatti Island, xepxesented by its Executive Officer,
682 554. | . Respondents

(By Advocate: Sri S. Radhakri_'s'hnan)

‘t

2.

OA 635/2013

Fathahudhccn K.P. aged 40 years, S/o. Sayed Muhammed Koya,
Kattampalh House, Agattl ,

.-Y.o:un_‘is, aged 31 years, S/o;"‘Abdulla, Mariyathoda House,



4. K.M. Amina, aged. 46|er¢ s,‘ D/o. Abdul Rahman,
- Kuttiyam Mukrlyoda‘;'House Agatti. ~ Applicants

1. The Administrator,

Administration of the Umon Territory of Lakshadweep,
Kavaratti-682 555. " o
v{ ii

2. Director of Health Serv1ces
Directorate ofHealth Serv1ces

Kavaratti — 682 555.:

3. Medical Officer in charge,”,
Community Health Cent‘re Agatti — 682 553.

4, Medical Officer in Charge RaJIV Gandhi Speciality Hospital,

Agatti — 682 553. "

i

5. Village (Dweep) Pan”cfb-_é;ya,t:;‘ Agatti Island, represented by its
Executive Officer, 682 553., Respondents

(By Advocate: Sri S. Radhékfishﬁan)

83. OA 791/2013

i

Fareeda Beegum M.1. Meppada Illam
Agatti Island. S

(By Advocate: Sri K.B. Gangesh)
) - Versus

1. The Administrator,
Administration of the Umon T emtory of Lakshadweep,
Kavaratti-682 555. -,

3“;;D1rcct01 ofPanchayats

v Depamment of Panchayats

Administration of Umon Femtoxy of Lakshadweep,
3 jkavaxattl - 682 554

Applicant



iq.," mwwm
v H» '

3. Project Manager, Desmcated Coconut Powder Unit,
Lakshadweep Development' C(pppo;atlon Ltd.,
Agatti, Kavaratti — 682'554'."' B

4, The Deputy Director (Admng)‘ Lakéhadweep Development
Loxporatlon Kavaratti — 682 554

5. Vlllage (Dweep) Panchayat
Agatti Island, represented by its Executlve Officer,
682 553. Ca Respondents

(By Advocate: Sri S. Radhakrishnan) -

84, OA 8222013

B.P. Navas, Aged 27 years, S/o. Kasmi M.P.,
Valiyapura House; Kilthan Island P. O '
U.T. of Lakshadweep. _ o , Applicant

(By Advocate: Sri P.V. Mohanan) ~

Versus
1. . The Administrator,

UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,: .
Administration of UT of Lakshadweep,
Kavaratti - 682 555, “ -

3. The Principal Govemment Highér Secondary School,

Kilthan Island — 682 556. " Respondents
(By tdvoeale = Sk smufwfw»@ |
85. 0OA 880/2013 f o

Muthukoya N.P
Nalakapura, Kiltan Island BRI | :
Union Territory oFLal<shadweep- 682 558 Applicant

(By Advocate: Mr. Shabu Sreedhar an)

T e,

Versus

1. ‘Umon Territory of L akshadweep repxesemed
" by, the Administrator B
Kavatatll Island — 682 555



2. Director of Panchdyath
Union Territory of Lakshadweep
Kavaratti Island — 682 555
3. The Senior Admmlstratlve Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
~ Kavaratti Island — 682 5555, ‘

4. The Prmc1pal T
Government  Senior Secondary School
District Panchayat, Kiltan' Island .
Union Territory of Lakshadweep 682 558 Respondents

(By Advocate: Mr.S. Radhakrlshnan)

86. OA 89&/2013

( C.Abdul Khader =~ b
Kulikaraya Chetta Hous‘el 3
Chetlat Island . ; ’

Union Territory of Lakshadweep 682 554 Applicant

(By Advocate: Mr.Shabu Sree_dh fan) :zé.

VersUS- :

1. Union Territory odekshadw""i“
by the Administrator |
Kavaratti Island - 682 5!5‘-5»-_ 7

2. The Dlreuor of Panchayath
‘Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. The Senior Administrative Officer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555”1

. I N “
< The Prmcnpdl L

‘-"JOVCI’I’U’HGH[ Senior Secondary School
Dlstr' t:‘Panchayat Chetlst Island
erritory of L akshadweep 682 554 Respondents

\v:) “
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Hé
87. QA 904/2013
Kadeeja C.P RPN
Cheriyapurakad B
Kalpeni Island R ' Applicant

(By Advocate: Mr.K.B.Gangesh)

Versus. .
1. The Administrator ‘
Administration of the Umon Terrltory of Lakshadweep
Kavaratti — 682 555

2. Sub Divisional Officer -
- Office of Sub Divisional Ofﬁcer v
Kalpeni Island - 682 554 . oy

3. The Director (Rural development)
Department of Rural Development
Administration of the Union Terr1t01y
of Lakshadweep, Kavaratti : :—,"_.6_,82 555 Respondents

(By Advocate: Mr.S.Radhakrishnéﬁf"f :

88. OA 905/2013

1. Abdul Khader C. Lo
Chekkiriyammada House
Agatti Island

2. Bugar Jamhar T.P
Theklapura House

Agatti Island Applicants

(By Advocate: Mr.K.B.Géngesh) -

Versus "o

1. The Administrator

Administration of the Unlon“T‘errltow of Lakshadweep
Kavaratti Island — 682 555 '

2 Bncelor ofPanchayaths s
Depaﬂmem of Panchayaths = -
Admlmstrdtlon of the Union- Terrltoxy of Lakshadweep
‘ Kav(uattl Island 682 555 -

- (>




3. Project Manager
Desiccated Coconut Powder Umt
Lakshadweep Development Corporatlon Limited
Agatti, Kavaratti — 682 555

4. The Deputy Director (Admn)
Lakshadweep Develophent: Corporatxon
Kavaratti — 682 555 "¢, |

5. Village (Dweep) Panchéyath I |
Agatti Island represented by its.
Executive Officer - 682 553

(By Advocate: Mr.S. Radhakrlshnan)

89. OA 939/2013

I.  Safiyullah K.C.
Kuttiyachada House
Kalpeni Island

2. Saifulla M.I Lolnge
Melaillam House b
Kalpem [sland ,‘w _4

3. Kunhikoya M.V . -
Mathil Valiyammada House o
Kalpeni Island sy

fad
4.  Kidave K.O S
Kakkachiyoda House | . -

Kalpeni House I

(By Advocate: Mr.K.B.Ganggsh) Lo

i

Versus

I.  The Administrator
Administration of the Union Temtory of Lakshadweep
Kavaratti Island — 682 555

2. Director of Panchayaths
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
K\g\varatti Island — 682555

%hadweep Buildiné Development Board
}1 ] errxtory of Lakshadweep

Respondents

Applicants



The Technical Officer ,
Lakshadweep Building Development Board
Kalpeni Island ~ 682 553

Village (Dweep) Panchay_:ath‘»
Kalpeni Island represented by its -
Executive Officer - 682 553 |

(By Advocate: Mr.S.Radhakrishnap)

90.

I

0OA 942/2013

Mohammed Ashik
Palliyat House
Androth Island

g ey

Abdul Latheef - E
Karakunnel House '
Androth Island :
Mohammed Ubaidulla RN
Chodath House

Androth Island ;

Mohammed Fathahulla i
Karachetta House ‘
Androth [sland

(By Advocate: Mr.K.B.Gangesh)

Versus

The Administrator
Administration of the Union Territory of Lakshadweep
Kavatattl Island - 682 555

Director of Panchayaths

Department of Panchayaths

Administration of the Union Territory ofLakshadweep
Kavaram Island - 682 555

Lakshadweep Building Development Board
Union Territory of Lakshadweep

o Kavalattl represented by its Secretafy 682 555

The Techmcal Officer
Lakshadweep Building Development Board
Androth Island 682 554

Respondents

Applicants



w

5.

19
Village (Dweep) Panchayath

"Androth Island represented by its

Executive Officer - 682 554 : Respondents

(By Advocate: Mr.S.Radhakrishnan)

91.

1.

0OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni

Residing at Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House :

Kalpeni, Union Territory of Lakshadweep

Hamza Koya P '

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni : Applicarits

(By Advocate: Mr.Hariraj M.R)

. S j
‘ {_“ /
» c. o )i

Versus

Union of India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi— 110 001

The Administrator _
Union Territory of Lakshadweep

o v...v&lg?varatti - 682 555

L Vg ;,‘_7-:\‘\_ . L
-.Executive Engineer

Depanmcnt of Electricity
Kavarattl Union Territory of Lakshadweep

v b

A
7
I3



4. Junior Engineer,
Electrical Section, Kalpeni

Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - ~ ~ Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

I.  The Administrator .
Union Territory of Lakshadweep-
Kavaratti — 682 555 ' :

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath
Department of Panchayath _
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhak}ianan)

93. 0OA 1202/2013

1. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island o
Union Territory of Lakshadweep

[N

Mohammed [gbal KPV
Internal Inspector
Agricultural Department, Kalpeni
~ Kunnipavavaliyammava House
- Kalpeni Island
‘ "'LJ'ij"i:Qgi'\»"ﬁ%?"eg‘j\ritory of Lakshadweep

Moy
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‘. 3. Fareeda Beegum P.V .
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House
Kalpem Island
Union-Territory of Lakshadweep

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The.Administrator
“Union Territory of Lakshadweep
Kavaratti ~ 682 555 '

2. Director of Panchayath
- Department of Panchayath

' - Administration of Union Territory of Lakshadweep
Kavarattl — 682 555

3. Agrlcultural Officer -

District Panchayath (Agrlculture)
Kalpeni Island = 682 557

4, Chief Executive Officer
District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94.  0.A No. 1225/2013

C.P. Showkathali,

S/o. Mohammed Koya

Casual Labour, Electrical Section,
Kalpeni. :

Residing at Chemmanam Pally House
Kalpeni :

(By Advocate: Mr. Hariraj M.R)

| S Versus

'ep sentcd by the Secretary to
Govetnment of India,

: ’ M try of Home Affairs
SR NewiDelhx —110001.
5 z,.\\“‘\"
/
.

Applicants

Respbndents

Applicant
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

. These applications having been heard together on January 17,2014
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been goiﬁg on in the case of quite a number of them for
the last 10 t0.20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by,Village/Dwéep Panchayats and/or
District Panchayats. For -the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath™.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
On'casual/daily wage basis. Therefore the common prayer in all these cases is for
issue oI a dnrccuon to the respondents to regularize their services. In the case of'a
few others: who have bc&n retrenched on complchon 01 the period of engagement,

the prayer is 101 lssuct\ii dircction to re-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and orr/],%litrlct Panchayats. Therefore, the
Administration has taken a‘}71‘6111}1in§§w§bjection that this Tribunal has no”
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on_casual/daily wage basis

for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selectiOn process - and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has

invited our attention to the following decisions in support of the above

-~ contgntion:-

™,

‘ ,_\é’"a:,_r:etary, State of Karnataka & Others Vs. Umadevi and Others -
. (2000) 4 SCC 1.

te '{bea/'c’/slhan Vs. Daya Lal - (2011) 2 SCC 429.



ok

3. Satya Prakash and Others Vs. S'tate of Bihar and Others - f
(2010)4 SCC 179. |

4. Official Liquidator Vs Dayandnd and Others - (2008) 10 SCC 1|
5. - R.N.Nanjundappa Vs. T..Thimmiah — (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases - |
OA 212,266, 268, 299, 325, 347, 354 366,372, 380, 488, 4?9 509
& 1225 of 2013. ‘

7. In the above cases, the applicénts have been admittedly engaged by
the Administration in various Departments like the Department;of Science

& Technology, Industries, Environment & Forests, Eleétricity,

Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from Januax’y 1997;, 2 of the
applicants in OA 225/2013 have been wovrking for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have re:ferred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a nu_inber of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on

casual basis without undergoing any regular selection process though in
*some cases the applicants have vaguely contended that such a process was
V'm fact undergonc However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dlspute that such engagements were not made against sanctioned posts. In

short thls process of casual engagement on daily wage basis: for 89 days
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on récord that a
large number of such casual employees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this
bunch of 94 cases have apparently been less fortunate.
/

9. - Umadevi (Supra) is a landmark judgment on the subject of
‘-‘irregular;’ or “illegal” appoivntments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/fécfuited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
-of people who have apprdached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair Opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualiﬁed persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to wdrk for 10 years or more but without

the intervention of the orders of the Court/Tribunals, directed that the

'queslipn of regularization of the services of such irregularly appointed
B "\ .

R NNan],undappa = (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

o 507 ey aS>a éne time measure.
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10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11,  In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
~ held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as ulso the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.” '

12.  In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against éanctioned
post. The Apex Courtv while concurring with fhe view taken by the High
Court h:c;'liid that initial appointments of the appellants were made in gross
violatiotf of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
i 1he Apex Court expressed the hope that the plight of the appellants would
' 1so be ‘taken into account by the administration and consider ‘the

~

desnabxllty of relaxing the age-limit provided in the Rules.



a' 13. In Nanjundappa (Supra)}, th “Apex: éouft had held thus:-

. ox
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“If the appomtrzenz ztself is in mfractzon of the rules or if it is in
violation of the provisions of the Constitution, lllegalzty cannot be
regularized. Ratification or regularization is posszble of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
1o the root of the appointment. Regulartzatzon cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14. "~ We do not propose to burden this order by referring to several other
decisions rendered by the' Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15.  But one .disturbin'g feature that has been noticed in this ‘bunch of
cases is that the authorities concerned, be it the Lakshadweep
Adm1mstrat10n or the Village (Dweep) Panchayats/District Panchayats

have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularlze the
services of those irregularly appointed employees who had completed 10
years e‘f service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of embloyees in this
~ bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or twol days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throaghout the year' but

estilladg, appears that many of them have been allowed to continue. Many of

Central G

4 by the[;

L i
The Admm/;stratlon or Vlllage (Dweep) Panchayats have not come out w1th
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any data as regards the actual requirement of employees in various
departmeht’sfvunder them. It has been roticed that in some of the
departments, the casual e-mployees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the
policy of the Administration is to gi\}e minimum employment to maximum
number of jobless people at least for a few days in‘a_year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of cesual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attltude of the
Admmlstratron and the local Panchayats appears to be totally uncharitable,
to say the least. |

Panchavath Cases

18. In the other bunch of 80 Original Applications, in which the
applicahtsz )fflhave been engaged by Village (Dweep) Panchayats or District
Panchaya:t; the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction‘ to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoy‘a (Supra).

19. In the above case, some casual labourers working in the Water

Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had

.fj"the Lakshadweep Administration in granting them temporary status

under"hze Scheme for Tempordry Status & Regularrz,atron introduced by

approached this Tribunal, aggrieved by the failure of the Union of India
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to the Ioeal residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it Was‘ entrusted to AVAM Sociéty.
Grant-in-Aid was provided to meet the additional expenditure and the
Society used to manage the Seheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the‘ Councils were
abolished as the Lékshadweep Iéland Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchéyat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following _among other directions:-

a) - The Second respondent i.e. the Lakshadweep Administration

- would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temp‘éfraryrslatus to casual labourers as per the parameters of the
scheme.

b) The first respondent, ie. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep
Administration prescribes the scheme o the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the. regular vacancies in Group D which would be kept reserved for
lhe regularzzatzon of the casual workers under the scheme

(d):' v’fNo casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
o be retrenched on the face of avazlabz/zly of work or for making way




Tribunal in Original Appl‘:ﬂic}atior_ll's'f’fl}l(').l297‘&“218 of 1998 hiad rejected an

identical relief claimed by some ‘ofhér casual labourers, holding thus:-

21

p .,.Ceurtu».m 0.P.N0.28776/2001.

?

"We have carefully perﬁsed the pleadings and other materials on

record. We have also given our anxious consideration 10 the rival
submissions. We find that in both these O.As under consideration,

the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be| engaged -

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Mini¢oy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported 10 be appoiniment orders and the subsequent service
certificates. We have good reason (o reject the same as lhose do not
reveal the app/tcant{s nexus with the Administration of UT. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved bv the
Lakshadweep Administration...............

In the case on hand the applzcants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the. Chairpersons, a,'s the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage eAnployment
programme as a poverty alleviation measure under the 'DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered il expedient (0 give employment 1o them. It
probably might have offered some succor by way of dat/v rated
wages to the unemployed local persons.................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
to those sanctioned ‘by the Administration could be conszdered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration (o
prevent misapplication of funds granted to the V:l/a'ge/D;wr:cf
Panchayat for developmental purposes towards expenditure on
account of wanton .appointments of staff against pos;ts neither
created nor sanctzoned nor approved is legitimate. .

| |

The above decision was confirmed by a Division Bench of the High

EEYE / 4
I3

Still later, OA No. 1008/1997 and OA

"8_wexe also dlSlTllSSGd by a common order followmg, the
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.

22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not -
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchaya.t. It was further observed that the question of
absbrption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies.. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no

hesitation to hold that the T ribunal has committed a grave error in

giving direction to - Lakshadweep Adminisiration to adopt the

Department of Personnel & Training Casual Labour (Grant of
Temporary Staius & Regularization) Scheme 1993 and prescribe it -
prospectively to the Panchayats for granting temporary status 1o
casual labourers. The direction given to the Panchayat not to effect

any appointments till the Lakshadweep Administration frames

Scheme, is illegal and do not fall within the jurisdiction of the

Tribunal. Further direction given to the Panchayat that no casual

workers would be retrenched on the face of availability of work falls

within the domain of the Administration. In such circumstances, the

order passed by the Tribunal in OA 820 of 2001 stands set aside."

23. In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the
Pénchayats are represented by their Chairpersons and not by the Executive

Officers.

24.  There is yet another aspect of the matter. In the course of hearing of

the cases, it was submitted by learned counsel for the applicants in some

_...cases that different political parties are in power in various Panchayats.

Equons of power have changed after the last Panchayat elections. Some

on  political  basis and  some  of . the

““disengagements/retrenchments also have political colours.
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25. In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local scif governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. 1—Iowevér, it is.conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsecl for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rul.es thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,

1997, Sri P.V.Mohanan who appears for the applicants in some of the

.,

~"cases, Gontends that once the Administration sanctions 'Grant-in-Aid", it is

Tt e "‘_\1 . .
for’ - the™, Panchayat to execute the wvarious works like road

construction/repair/maintenance, ~ water  supply,  drainage, local
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development works, primary education, health and sanitary_ scheme etc.
For this purpose, the Panchayais can engage workers and therefore
necessarily the 'Panchayats have the power to regularize or absorb casual
workers, especially after- the .introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in'this context.
We do not propose to refer to or deal w.ith identical arguments advanced
by other learned counsel as well, since it has already been noticed that
-going by the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrisﬁnan.who' aﬁpears for the appliéants in lOA 394/2.013
has réised a furthef’contention that the casual labourers who have been
work_ing for mbr(: than l240 days in a calender year az_’é entitled for
protecftion under Chapter V (a) of the I}ndbustrial Dispﬁtes Act ahd..thaf their
services cannot be diépensed with arbitrarily. It is further conten'ged that
one set of casual employees cannot be replaced by anothef set 'O-f casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points 6ut that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Pénchayét,

have been working on casual basis for a large number of years. It has been

noticed already that some of the applicants have been working since 1994
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30.  When these cases had come up for consideration before la Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not /dent/ca/ iri
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescnbed in
some other the work. cannot be carried out by all as such Jjobs
requires either training or specialization or training. Admittedly, a
“number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
- authority concerned. Some .of them have been functioﬁing in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. | Thus,
the applicants do not constitute a homogeneous group |but a
heterogeneous cluster. Continuance of interim order or. vacat/on of
interim order for all without intelligible discrimination would not meet
' the ends of justice. Keeping in view (a) the rights that m/ght have
been crystallized by some (e.g. in respect of those who have been
functioning for ‘a long time ~without the - intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases (c)
the specialized nature of the job, which cannot be performed' by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that-many, of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed. '

10.  For this purpose, all the serving casual labourers shou/d be
identified and grouped as under -

(a) Those Who have put in more than 10 years of casua’/ /abour
service, with or without the artificial break. These may
include those who have been. inducted with specific quaI/f/cat/on
of matriculation/ITl and the like and also those Who have been
mducted under specific schemes - ’

(b) Those who have been inducted with specific qua//f/c[at/on of
matriculation or other specialized course beyond Matr/cu/at/on ‘such
as ITl, or possessing specialized skills, such-as date entry operator
drivers etc. which job cannot be accomplished by ordlnary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme but
not coming under (a) above, i.e. with less than ten years of service.

d.,,,,(c;) Those who have been engaged under one scheme or the
-~ eether (vother than those who have been engaged under the Mahatma
‘aggna/ Rural Employment Guarantee Scheme (MGNREGS
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. ;".:several employees were sought to be disengaged. Understandably, all these

*
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(d)  Those who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any .of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
- weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been-engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter g/vmg them a notice of two
weeks before disengagement. : :

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls-under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he -shall be re-engaged before the
next date of hear/ng -and confirmation given on the next date of
-hearing.”

31. Pursuant to the ab‘o‘ve order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure AS to A8 in OA
300/2013. Apparently, some attempt has been made to categorize the

labourers group-wise as delineated in the above interim order. Thereafter,

es who faced the:threat of disengagement have dpproached this

'Tr_lbung 5{1d those Original Applications are also included in this bunch of

| "case_.S».-l;I't'af?ppears that the Administration has also sought to rely on the




\
|-

judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contendmg, inter- alia, that its pohcy is to
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give minimum employment to maximum people at least for a few days ina
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 1’00 days'
employnﬁent in a year to maximum number of people. |

|
32.  The short question that arises for our consideration is whether the
applicahts are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the dpplicants
had been engaged against any sanctioned posts or that they" were S0
engaged after undergoing regular selection process. In our yview, the

!
Administration has been largely responsible for the prevailing unfortunate

|
scenario. It may be true that the Administration or Panchayats in their

anxiety to give some solace to a large number of unemployed people might

|
have cngaged these applicants on casual basis. Undoubtedly, then services

\
were requ1red in various Departmems or Works as otherwise many of the
essential services would not have been in operation. Because of the

|

peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole vi/ithout any
demur or protest. These people cannot aspire to get employrrllent in the
mainland also. The predicament of the islanders s understandable
However, going by the catena of decisions referred to above, Lt can_not,_be
held that the applicants are entitled to get their services regular‘iized. It has
been repeatedly held by the Apex Court that there IS no room for any
sympathy for such casual labourers even if they have continue"d in service
for a large number of years. L |
v |

33.  But, in our view, the Administration has to necessarily gfve adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other esseatial qualifications to the extent
possible when fresh recruitments are'being ‘made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecés.ggry legal complications in future. Appro;_iriatc
guidelines/regulations can be formulated for engagement of casuul
employees in the projects (either seasonal or otherWise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address - the issue relating to all these employees. who: have be¢n toiling
for years together on casual basis, with utmost compassion, and give them
- the benefit of relaxation in age, educational qualifications etc. while - making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354,366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

'37.  The interim orders in force as on today shall remain extended il
April 4, 2014, ' '
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